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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 84 OF 2019(WZ)
(ARISING OUT OF W.P. NO. 11120 OF 2019)

Vinaykumar Vithalrao Jathar ...Applicant
Versus

State of Maharashtra & Ors. ...Respondents
TO,

THE HON’BLE CHAIRPERSON AND

THE OTHER HON’BLE MEMBERS OF

THE HON’BLE NATIONAL GREEN TRIBUNAL

REPLY ON BEHALF OF RESPONDENT
NO. 11 IN TERMS OF THE ORDER
DATED 21.09.2021

It is most respectfully submitted on behalf of the Respondent No. 11 that,

. The present Original Application has been transferred by the Hon’ble High Court of
Bombay at Aurangabad vide its order dated 09.09.2019 in W.P. No. 11120 of 2019.

The Applicant in the present Original Application has challenged the setting up of



the Co-gen Plant of the Respondent No. 11 at Survey No. 52/2 at Village
Limpangaon, Taluka Shrigonda, Dist. Ahmednagar on the ground that the Co-
generation plant of the Respondent No. 11 falls within the Eco-Sensitive Zone of the
Great Indian Bustard. Also, vide the present Original Application the Applicant is
also challenging that the Land at Gut No. 52/1 is a forest land and cannot be diverted
for any non-forest activity without obtaining clearance under the Forest
(Conservation) Act, 1980. Any transfer of Gut No. 52/1 for the purpose of setting up
of a project would be void ab initio having regards to the fact that such transfer could
not have been permitted without clearance under the Forest (Conservation) Act,
1980 and other cognate laws.

. This Hon’ble Tribunal vide its order dated 21.09.2021 considered the challenge in
the present Original Application and directed the Respondent No. 11 to file an
additional affidavit with specific reference to lands in Survey No. 52/1 at Village
Limpangaon, Taluka Shrigonda, Dist. Ahmednagar. In pursuance of the directions
passed by this Hon’ble Tribunal on 21.09.2021, the Respondent No. 11 is filing the
present Reply.

. It is submitted that Old Survey No. 99 in 1935 divided into Survey No. 99A and
99B. Land bearing Survey No. 99A was given new Survey No. 234 admeasuring an
area of 155.65 H. R. The Survey No. 234 was further sub-divided into Survey No.

234/1 admeasuring an area of 122.46 Acres and Survey No. 234/2 admeasuring an
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area of 33.18 H.R. Subsequently, the land bearing Survey No. 234/2 admeasuring
an area of 33.18 H.R. has been given a new Survey No. 52/2 whereas the Survey No.
234/1 admeasuring an area of 122.46 HR has been given a new Survey No. 52/1.
Out of the total area of 122.46 HR an area of 35.90 HR is in possession of the
Respondent No. 11.

. History of the Land at Survey No. 52/1 of Village Limpangaon, Taluka Shrigonda,
Dist. Ahmednagar:

. The Revenue and Forest Department of the Government of Maharashtra vide a
Resolution dated 01.04.1969 resolved to accord Forest Land in possession of the
Government to the people who were cultivating the said land. In pursuance to the
Government Resolution dated 01.04.1969, then Ld. Collector of Dist. Ahmednagar
accorded the said land in favor of the cultivators of the land. In terms of the Order
of the Ld. Collector, the Tehsildar vide its Order dated 23.05.1969 permanently
accorded the land to the Cultivators subject to certain conditions. A copy of the Order
dated 23.05.1969 issued by the Tehsildar along with its translated copy is enclosed

herewith as ANNEXURE R-1.

. On perusing the contents of the Order of the Tehsildar dated 23.05.1969, the

following cultivators were accorded land which are tabulated herein below:
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TABLE A
Sr. | Cultivators Name Forest Forest Private Accorded
No. Survey | Area Area Area
No. (Acre) (Acre)
(Old)
1. | Kondiba Uma Jagtap 99A 7.2 0 7.2
2. | Bapu Gangaram Sasane 99A 7.2 0 7.2
3. | Balbhim Mahadu Jagtap | 99A 7.2 0 7.2
4. | Dagadu Buvaji Sonawane | 99A 6 0 6
5. | Bapurao Anandrao | 99A 4 2 4
Kurumkar
6. | Sitaram Bhaguji Sudage | 99A 7.2 34 7.2
7. | Radhabai Lahu Sudage 99A 7.2 0 7.2
8. | Changunabai Maruti Veer | 99A 6 0 6
9. | Bhanudas Bapu Kurumkar | 99A 7.2 0 7.2
10. | Kisan Gangaram Sasane | 99A 3 0 3
11. | Subhedar Narayan | 99A 10 0 10
Dhondiba Zende
12. | Vilas Ranganath Bhosale | 99A 10 0 10
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Furthermore, on perusing the contents of the tehsildars Order dated 23.05.19609, it is
submitted that the following cultivators were accorded Forest Land at Old Survey

No. 99A by the Order of the District Collector bearing no. 19681/16326 dated

21.10.1969.
TABLE B
Sr. | Cultivators Name Forest Survey No. | Accorded Area
No. (Ol1d) (Acre)
1. | Bhujang Keshav Sudge 99A 10
2. | Shivaji Honaji Chandan | 99A 10

It is therefore submitted that in terms of the Resolution of the State of Maharashtra
dated 01.04.1969, the Ld. Collector of Ahmednagar District directed the Transfer of
the above stated Survey Nos. in favor of the cultivators who were cultivating the said
lands. Thereafter, the Tehsildar vide its order dated 23.05.1969 has also directed that
the above stated property be accorded to the cultivators of the land.

. On perusing the Table A mentioned hereinabove at serial No. 10, one Mr. Kisan
Gangaram Sasane was accorded 3 Acres (1.2 HR) vide the Tehsildar’s Order dated
23.05.1969. The name of the Mr. Kisan Gangaram Sasane was registered under 7/12
extract vide the Mutation Entry No. 2962 of Survey No. 52/1. Thereafter, the Sub-

divisional Officer of the Karjat Sub-Division vide his order dated 24.02.2004 has



permitted the Legal Heirs of Mr. Kisan Gangaram Sasane (Mr. Shashikant Kashinath
Sasane & 5 Ors) to exchange 0.24 HR out of the 1.2 HR that were accorded in
pursuance of the Government Resolution dated 01.04.1969 with the Respondent No.
11 for land admeasuring 0.24 HR at Survey No. 57, Village Vadgul, Taluka
Shrigonda, Dist. Ahmednagar. Therefore, in terms of the Order passed by the Sub-
divisional Officer dated 24.02.2004 land that was already transferred to Mr. Kisan
Gangaram Sasane in 1969 was exchanged with the Respondent No. 11. A copy of
the Order dated 24.02.2004 bearing No. 2/297/2004 is enclosed herewith and marked

herewith as ANNEXURE R-2.

. On perusing the Table B mentioned hereinabove at serial No. 2, one Mr. Shivaji
Honaji Chandan was accorded 10 Acres (4 HR) vide the Collector’s Order dated
21.10.1969. The name of the Mr. Shivaji Honaji Chandan was registered under 7/12
extract vide the Mutation Entry No. 1869 of Survey No. 52/1. Thereafter, the Sub-
divisional Officer of the Karjat Sub-Division vide his order dated 22.12.2003 has
permitted Mr. Shivaji Honaji Chandan to exchange 4 HR out of the 4 HR that were
accorded in pursuance of the Government Resolution dated 01.04.1969 with the
Respondent No. 11 for land admeasuring 0.75 HR at Survey No. 292, Village
Kosegavhan, Taluka Shrigonda, Dist. Ahmednagar. Therefore, in terms of the Order
passed by the Sub-divisional Officer dated 22.12.2003 land that was already

transferred to Mr. Shivaji Honaji Chandan in 1969 was exchanged with the
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Respondent No. 11. A copy of the Order dated 22.12.2006 bearing No. 2/1638/2003

is enclosed herewith and marked herewith as ANNEXURE R-3.

. On perusing the Table A mentioned hereinabove at serial No. 10, one Mr. Kisan
Gangaram Sasane was accorded 3 Acres (1.2 HR) vide the Tehsildar’s Order dated
23.05.1969. The name of the Mr. Kisan Gangaram Sasane was registered under 7/12
extract vide the Mutation Entry No. 2962 of Survey No. 52/1. Thereafter, the Sub-
divisional Officer of the Karjat Sub-Division vide his order dated 22.12.2003 has
permitted the Legal Heirs of Mr. Kisan Gangaram Sasane (Mr. Vishwanath Kisan
Sasane & 3 Ors) to exchange 0.96 HR out of the 1.2 HR that were accorded in
pursuance of the Government Resolution dated 01.04.1969 with the Respondent No.
11 for land admeasuring 0.40 HR at Survey No. 57, Village Vadgul, Taluka
Shrigonda, Dist. Ahmednagar. Therefore, in terms of the Order passed by the Sub-
divisional Officer dated 22.12.2003 land that was already transferred to Mr. Kisan
Gangaram Sasane in 1969 was exchanged with the Respondent No. 11. A copy of
the Order dated 22.12.2003 bearing No. 2/1642/2003 is enclosed herewith and

marked herewith as ANNEXURE R-4.

. On perusing the Table A mentioned hereinabove at serial No. 11, one Subhedar
Narayan Dhondiba Zende was accorded 10 Acres (4.04 HR) vide the Collector’s
Order dated 23.05.1969. The name of the Subhedar Narayan Dhondiba Zende was

registered under 7/12 extract vide the Mutation Entry No. 2973 of Survey No. 52/1.
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Thereafter, the Sub-divisional Officer of the Karjat Sub-Division vide his order
dated 22.12.2003 has permitted Subhedar Narayan Dhondiba Zende to exchange
4.04 HR out of the 4.04 HR that were accorded in pursuance of the Government
Resolution dated 01.04.1969 with the Respondent No. 11 for land admeasuring 0.76
HR at Survey No. 292, Village Kosegavhan, Taluka Shrigonda, Dist. Ahmednagar.
Therefore, in terms of the Order passed by the Sub-divisional Officer dated
22.12.2003 land that was already transferred to Subhedar Narayan Dhondiba Zende
in 1969 was exchanged with the Respondent No. 11. A copy of the Order dated
22.12.2006 bearing No. 2/1639/2003 is enclosed herewith and marked herewith as

ANNEXURE R-5.

. On perusing the Table A mentioned hereinabove at serial No. 5, one Mr. Bapurao
Anandrao Kurumkar was accorded 4 Acres (1.71 HR) vide the Tehsildar’s Order
dated 23.05.1969. The name of the Mr. Bapurao Anandrao Kurumkar was registered
under 7/12 extract vide the Mutation Entry No. 2962 of Survey No. 52/1. Thereafter,
the Sub-divisional Officer of the Karjat Sub-Division vide his order dated
22.12.2003 has permitted the Legal Heirs of Mr. Bapurao Anandrao Kurumkar (Mr.
Ravindra Baburao Kurumkar & 2 Ors) to exchange 1.71 HR out of the 1.71 HR that
were accorded in pursuance of the Government Resolution dated 01.04.1969 with
the Respondent No. 11 for land admeasuring 0.50 HR at Survey No. 57, Village

Vadgul, Taluka Shrigonda, Dist. Ahmednagar. Therefore, in terms of the Order
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passed by the Sub-divisional Officer dated 22.12.2003 land that was already
transferred to Mr. Bapurao Anandrao Kurumkar in 1969 was exchanged with the
Respondent No. 11. A copy of the Order dated 22.12.2003 bearing No. 2/1643/2003

1s enclosed herewith and marked herewith as ANNEXURE R-6.

. On perusing the Table A mentioned hereinabove at serial No. 12, one Mr. Vilas
Ranganath Bhosale was accorded 10 Acres (4.03 HR) vide the Collector’s Order
dated 23.05.1969. The name of the Mr. Vilas Ranganath Bhosale was registered
under 7/12 extract vide the Mutation Entry No. 878 of Survey No. 52/1. Thereafter,
the Sub-divisional Officer of the Karjat Sub-Division vide his order dated
22.12.2003 has permitted Mr. Vilas Ranganath Bhosale to exchange 2.02 HR out of
the 4.03 HR that were accorded in pursuance of the Government Resolution dated
01.04.1969 with the Respondent No. 11 for land admeasuring 0.60 HR at Survey
No. 57, Village Vadgul, Taluka Shrigonda, Dist. Ahmednagar. Therefore, in terms
of the Order passed by the Sub-divisional Officer dated 22.12.2003 land that was
already transferred to Mr. Vilas Ranganath Bhosale in 1969 was exchanged with the
Respondent No. 11. A copy of the Order dated 22.12.2006 bearing No. 2/1641/2003

1s enclosed herewith and marked herewith as ANNEXURE R-7.

1. On perusing the Table A mentioned hereinabove at serial No. 2, one Mr. Bapu

Gangaram Sasane was accorded 7.2 Acres vide the Tehsildar’s Order dated

23.05.1969. The name of the Mr. Bapu Gangaram Sasane was registered under 7/12
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extract vide the Mutation Entry No. 2962 of Survey No. 52/1. Thereafter, the Sub-
divisional Officer of the Karjat Sub-Division vide his order dated 09.04.2007 has
permitted the Legal Heirs of Mr. Bapu Gangaram Sasane (Mr. Shakuntala Janardan
Sasane & 5 Ors) to exchange 1.52 HR out of the 7.2 Acre that were accorded in
pursuance of the Government Resolution dated 01.04.1969 with the Respondent No.
11 for land admeasuring 1.52 HR at Survey No. 273, Village Kosegavan, Taluka
Shrigonda, Dist. Ahmednagar. Therefore, in terms of the Order passed by the Sub-
divisional Officer dated 09.04.2007 land that was already transferred to Mr. Bapu
Gangaram Sasane in 1969 was exchanged with the Respondent No. 11. A copy of
the Order dated 09.04.2007 bearing No. 2/428/2007 1s enclosed herewith and marked

herewith as ANNEXURE R-8.

On perusing the Table A mentioned hereinabove at serial No. 1, one Mr. Kondiba
Uma Jagtap was accorded 7.2 Acres vide the Tehsildar’s Order dated 23.05.1969.
Thereafter, the Sub-divisional Officer of the Karjat Sub-Division vide his order
dated 20.06.2013 has permitted the Legal Heirs of Mr. Kondiba Uma Jagtap (Mr.
Sukhadev Kondiba Jagtap & 2 Ors) to exchange 2.82 HR out of the 7.2 Acre that
were accorded in pursuance of the Government Resolution dated 01.04.1969 with
the Respondent No. 11 for land admeasuring 0.50 HR at Survey No. 36/1, Village
Shiur, Taluka Jamkhed, Dist. Ahmednagar and land admeasuring 1.72 HR at Survey

No. 60, Village Shiur, Taluka Jamkhed, Dist. Ahmednagar. Therefore, in terms of
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the Order passed by the Sub-divisional Officer dated 20.06.2013 land that was
already transferred to Mr. Kondiba Uma Jagtap in 1969 was exchanged with the
Respondent No. 11. A copy of the Order dated 20.06.2013 bearing No. 2/576/2013

1s enclosed herewith and marked herewith as ANNEXURE R-9.

. On perusing the Table A mentioned hereinabove at serial No. 2, one Mr. Dagadu
Buvaji Sonawane was accorded 6 Acres (2.42 HR) vide the Tehsildar’s Order dated
23.05.1969. The name of the Mr. Dagadu Buvaji Sonawane was registered under
7/12 extract vide the Mutation Entry No. 2962 of Survey No. 52/1. Thereafter, the
Sub-divisional Officer of the Karjat Sub-Division vide his order dated 01.06.2004
has permitted the Legal Heirs of Mr. Dagadu Buvaji Sonawane (Mr. Rohidas
Dagadu Sonawane & Ors) to exchange 2.42 HR out of the 2.42 HR that were
accorded in pursuance of the Government Resolution dated 01.04.1969 with the
Respondent No. 11 for land admeasuring 0.70 HR and 0.28 HR at Survey No. 273,
Village Kosegavhan, Taluka Shrigonda, Dist. Ahmednagar. Therefore, in terms of
the Order passed by the Sub-divisional Officer dated 01.06.2004 land that was
already transferred to Mr. Dagadu Buvaji Sonawane in 1969 was exchanged with
the Respondent No. 11. A copy of the Order dated 01.06.2004 bearing No.

2/464/2004 is enclosed herewith and marked herewith as ANNEXURE R-10.

On perusing the Table A mentioned hereinabove at serial No. 8, one Smt.

Changunabai Maruti Veer was accorded 6 Acres (2.42 HR) vide the Tehsildar’s
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Order dated 23.05.1969. The name of the Smt. Changunabai Maruti Veer was
registered under 7/12 extract vide the Mutation Entry No. 2962 of Survey No. 52/1.
Thereafter, the Sub-divisional Officer of the Karjat Sub-Division vide his order
dated 22.12.2003 has permitted Smt. Changunabai Maruti Veer to exchange 2.42
HR out of the 2.42 HR that were accorded in pursuance of the Government
Resolution dated 01.04.1969 with the Respondent No. 11 for land admeasuring 0.70
HR at Survey No. 57, Village Vadgul, Taluka Shrigonda, Dist. Ahmednagar.
Therefore, in terms of the Order passed by the Sub-divisional Officer dated
22.12.2003 land that was already transferred to Smt. Changunabai Maruti Veer in
1969 was exchanged with the Respondent No. 11. A copy of the Order dated
22.12.2003 bearing No. 2/1645/2003 is enclosed herewith and marked herewith as

ANNEXURE R-11.

. On perusing the Table B mentioned hereinabove at serial No. 1, one Mr. Bhujang
Keshav Sudge was accorded 10 Acres vide the Tehsildar’s Order dated 21.10.1969.
Thereafter, the Sub-divisional Officer of the Karjat Sub-Division vide his order
dated 25.04.2012 has permitted the legal heirs of Mr. Bhujang Keshav Sudge (Mr.
Satish Bhujangrao Sudge & 3 Ors) to exchange 2 HR out of the 10 Acres that were
accorded in pursuance of the Government Resolution dated 01.04.1969 with the
Respondent No. 11 for land admeasuring 0.36 HR at Survey No. 57, Village Vadgul,

Taluka Shrigonda, Dist. Ahmednagar, 0.47 HR at Survey No. 273, Village
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Kosegaon, taluka Shrigonda, Dist. Ahmednagar, 0.07 HR at Survey No. 273, Village
Kosegaon, taluka Shrigonda, Dist. Ahmednagar, 0.83 HR at Survey No. 273, Village
Kosegaon, taluka Shrigonda, Dist. Ahmednagar and 0.04 HR at Survey No. 273,
Village Kosegaon, taluka Shrigonda, Dist. Ahmednagar. Therefore, in terms of the
Order passed by the Sub-divisional Officer dated 25.04.2012 land that was already
transferred to Smt. Changunabai Maruti Veer in 1969 was exchanged with the
Respondent No. 11. A copy of the Order dated 25.04.2012 bearing No. 2/517/2012

1s enclosed herewith and marked herewith as ANNEXURE R-12.

. The Sub-Divisional Officer of the Karjat Division vide his Order dated 22.12.2003
has permitted one Smt. Vangam Laxman Pol to exchange land admeasuring 3 HR at
Survey No. 52/1, Village Limpangaon, Taluka Shrigonda, Dist. Ahmednagar with
the Respondent No. 11 for land admeasuring 0.87 HR and 0.36 HR located at Survey
No. 273, village Kosegavhan, Taluka Shrigonda, Dist. Ahmednagar. On perusing
the Order dated 22.12.2003, it is categorically stated that the area admeasuring 3 HR
of Forest Land was accorded to one Smt. Kisanabai Keru Ohol. The Respondent No.
11 has exchanged the land with the Legal Heirs of Smt. Kisanabai Ohol (Smt.
Vangam Laxman Pol & Ors) in terms of the Order dated 22.12.2003 passed by the
Sub-Divisional Officer. A copy of the Order dated 22.12.2003 bearing No.

2/1644/2003 is enclosed herewith and marked herewith as ANNEXURE R-13.
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0. The Sub-Divisional Officer of the Karjat Division vide his Order dated 22.12.2003
has permitted one Mr. Dattatray Narayan Ketke to exchange land admeasuring 2.42
HR at Survey No. 52/1, Village Limpangaon, Taluka Shrigonda, Dist. Ahmednagar
with the Respondent No. 11 for land admeasuring 0.70 HR and 0.28 HR located at
Survey No. 273, village Kosegavhan, Taluka Shrigonda, Dist. Ahmednagar. On
perusing the Order dated 22.12.2003, it is categorically stated that the area
admeasuring 2.42 HR of Forest Land was accorded to one Mr. Bala Maruti Ketke
and the name of Mr. Bala Mruti Ketke was entered into the 7/12 extracts of Survey
No. 52/1 vide Mutation Entry No. 2962. The Respondent No. 11 has exchanged the
land with the Legal Heirs of Mr. Bala Maruti Ketke (Mr. Dattatray Narayan Ketke
& 3 Ors) in terms of the Order dated 22.12.2003 passed by the Sub-Divisional
Officer. A copy of the Order dated 22.12.2003 bearing No. 2/1640/2003 is enclosed

herewith and marked herewith as ANNEXURE R-14.

p. The Sub-Divisional Officer of the Karjat Division vide his Order dated 24.02.2004
has permitted one Mr. Nivrutti Baburao Jagdale to exchange land admeasuring 3.2
HR at Survey No. 52/1, Village Limpangaon, Taluka Shrigonda, Dist. Ahmednagar
with the Respondent No. 11 for land admeasuring 0.95 HR and 0.36 HR located at
Survey No. 273, village Kosegavhan, Taluka Shrigonda, Dist. Ahmednagar. On
perusing the Order dated 24.02.2004, it is categorically stated that the area

admeasuring 8 Acre (3.20 HR) of Forest Land was accorded to one Mr. Nivrutti



Baburao Jagdale and the name of Mr. Nivrutti Baburao Jagdale was entered into the
7/12 extracts of Survey No. 52/1 vide Mutation Entry No. 2953. The Respondent
No. 11 has exchanged the land with Mr. Nivrutti Baburao Jagdale in terms of the
Order dated 24.02.2004 passed by the Sub-Divisional Officer. A copy of the Order
dated 24.02.2004 bearing No. 2/298/2003 is enclosed herewith and marked herewith

as ANNEXURE R-15.

. Vide the Government Notification dated 13.06.1892, the land in question being old
Survey No. 99 situated at Village Limpangaon, Taluka Shrigonda was notified as a
Reserved Forest. Vide a Notification of the year 1935, Survey No. 99 was divided
into Sub Survey No. 99A and 99B. The land being Survey No. 99A was accorded a
Survey No. 234 admeasuring 155.65 HR and the land being Survey No. 99B was
accorded a Survey No. 237 admeasuring 40 Acres. Land bearing Survey No. 234
was further divided into Survey No. 234/1 admeasuring 122.46 HR and Survey No.
234/2 admeasuring 33.18 HR. Subsequently, the land bearing Survey No. 234/1 was
accorded Survey No. 52/1 and Survey No. 234/2 was accorded Survey No. 52/2.
Vide a Notification dated 25.11.1970, the land at Survey No. 52/2 admeasuring
33.18 HR (82 Acres) ceased to be reserved as a Forest. However, the land
admeasuring 122.46 HR at Survey No. 52/1 (Old Survey No. 234/1) continued to

remain as a Reserved Forest in terms of the Government Notification dated
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13.06.1892. The Respondent No. 11 is in possession of 35.90 HR of the 122.46 HR
at Survey No. 52/1.

. With regards to the land admeasuring 35.90 HR out of the 122.46 HR of Survey No.
52/1, Village Limpangaon, Taluka Shrigonda, Dist. Ahmednagar which is in
possession of the Respondent No. 11, it is submitted that the Government of
Maharashtra vide its Resolution dated 01.04.1969 had resolved to permanently
accord the cultivators of the land, forest land in possession of Government. In
pursuance of the Resolution of the Government of Maharashtra dated 01.04.1969,
the then District Collector of Ahmednagar directed the transfer of Forest land to
cultivators. Accordingly, vide the Tehsildars Orders dated 23.05.1969 and
21.10.1969, land was transferred to various cultivators. The Respondent No. 11 in
terms of the Orders passed by the Sub-Divisional Officer, has exchanged its owned
land with the cultivators who were accorded land vide the Resolution dated
01.04.1969 of Government of Maharashtra at Survey no. 52/1 (old Survey No.
234/1). Therefore, the Respondent No. 11 is in possession of 35.90 HR of land at
Survey No. 52/1 in terms of the Government Resolution dated 01.04.1969,
subsequent orders of the Authorities dated 23.05.1969 and 21.09.1969 and the
various Orders passed by the Sub-Divisional Officers.

. It is submitted that, vide the Notification dated 01.04.1969, the Government of

Maharashtra had resolved to transfer the Land at Survey No. 52/1 out of the control
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of the Forest Department for further allocation to the Cultivators and therefore, the
State Government no longer intended to treat the land at Survey No. 52/1 as Forest
Land. The intention of the State Government to not treat the land at Survey No. 52/1
as a Forest Land can further be gathered from the fact that the Ld. District Collector
directed the release of the lands in possession of Government at Survey No. 52/1 to
its cultivators in terms of Resolution dated 01.04.1969. Furthermore, vide the Orders
of the Tehsildar dated 23.05.1969 and 21.10.1969, the land in Survey No. 52/1
vested with the cultivators. The Respondent No. 11 has merely exchanged the lands
that were accorded to the cultivators in 1969 by the Orders of the Sub-Divisional
Officer, Karjat. Since, the land in Survey No. 52/1, already vested with the
cultivators in 1969, the provisions of the Forest (Conservation) Act, 1980, would not
be applicable to such vesting. The vesting of the land of Survey no. 52/1 in favor of
cultivators would be governed by the Indian Forest Act, 1927.

. Admittedly, in terms of the Section 27 of the Indian Forest Act, 1927, the legislature
has provided a restriction with regards to de-notification of a reserved forest
wherein, a declaration that the forest was no longer reserved has been provided. It is
submitted that by virtue of the Doctrine of Desuetude, a notification was required
under the Indian Forest Act, 1927 to de-notify the land in question as a reserved
forest has no force of law. It is most respectfully submitted that, in terms of the

judgment passed by the Hon’ble Supreme Court in Municipal Corporation for City
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of Pune V. Bharat Forge Company Ltd. reported in (1995) 3 SCC 434 the Doctrine
of Desuetude has been now made applicable to India and where a particular
enactment or notification has been impliedly repealed by virtue of long disuse as
well as contrary practice of some duration of general application the Doctrine of
Desuetude shall be applicable. In facts of the present case, the said doctrine is clearly
applicable as, since 1969, no authority has challenged the Resolution dated
01.04.1969. On the contrary, all District Revenue Authorities have enforced the
Resolution of the State Government dated 01.04.1969 and have accordingly
completed the vesting of the land of Survey No. 52/1 to the cultivators. Therefore,
since the land stood vested in favor of the cultivators in 1969 and same has not been
disturbed, the Doctrine of Desuetude would squarely be applicable to the facts of the
present case.

. In the present case, the state Government vide its Notification dated 01.04.1969 has
directed the permanent vesting of the land in favor of its cultivators. The District
Revenue Authorities have already acted upon the Resolution dated 01.04.1969 vide
orders dated 23.05.1969 and 21.10.1969. The Respondent No. 11 have merely
exchanged the lands vested in the cultivators in the year 1969 through different
orders passed by the Sub-Divisional Officer. Thus, when such large scale vesting of
the land involving the State has been carried on over vast stretches of land, it is

natural for the Respondent No. 11 to assume that whatever actions are being taken
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are in accordance with law otherwise the State would certainly step into prevent such
a massive and prolonged breach of law. In the present case the silence of the State,
has led the Respondent No. 11 to believe there was no patent illegality in the vesting
of the disputed land in favor of the cultivators and the subsequent exchange of land
in favor of Respondent No. 11. The Hon’ble Supreme Court in (2014) 3 SCC 430
has held that there is no reason why citizens should be the only victims and the State
be held not responsible for its state of affairs, nor is there any reason why the Court
should not come to the aide of the victims of the culpable failure of the State to
implement and enforce the law for several decades.

10. In terms of the contentions raised herein above the land admeasuring 35.90 HR at
Village Limpangaon, Taluka Shrigonda, Dist. Ahmednagar is in possession of the
respondent No. 11 in accordance with law and the contentions raised by the

Applicant in the present Original Application is nothing but mere fishing and roving

enquiries. W—

ADVOCATES FOR THE RESPONDENT NO.11
Sangramsingh R. Bhonsle, Samridhi S. Jain,

Drawn on: 13.11.2021 Nrupal A. Dingankar & Pushkara A. Bhonsle.
Filed on: 14.11.2021 A-10, LGF, Lajpat Nagar-III,

E-mail; srb.chambers@gmail.com

Mobile: 9545809120
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(ARISING OUT OF W.P. NO. 11120 OF 2019)

In the matter of
Mr. Vinaykumar Vithalrao Jathar ... Applicant
Versus
State of Maharashtra & Ors. ...Respondents
AFFIDAVIT

I, Mr. Ramakant Naik, Age- 60 years, Occ: Managing Director of
Respondent No. 11 herejn, having office at- M/s Sahakar Maharshi Shivajirao
Narayanrao Nagawade S.S.K. Ltd., Post: Shrigonda, Dist. Ahmednagar,
Maharashtra, do hereby solemnly affirm and state as under:

1 That | am the Authorized Signatory of Respondent No. 11 in the above
named Original Application. | am conversant with the facts and
circumstances of the case and as such competent to swear the present
Affidavit and depose on behalf of Respondent No. 11.

2. That the contents of para 1 to 10 of the present Reply are true to
my knowledge and based on legal advice and the same are believed to
be true and correct.

3. That the annexures filed along with the present Reply are the true
copies of their respective originals.
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present affidavit are true and correct and nothing material has been concealed
therefrom.
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TRANSLATED COPY OF ANNEXURE R-1
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WORKING IN THE COURT OF TAHASILDAR
SHRIGONDE

Sub: In respect of permanent allotment of
Government Forest lands

Read: 1. Government Resolution No  Dt.
01.04.1969

2. Instructions given by District
Collector Ahmadnagar as per No

3. The program released as per
program No ___ of this office

No: Limpangaon — Order — Camp Limpangaon
dated 23/5/1969

As per Government Order No _ dated 1/4/1969
of Revenue & Forest Department of Government of
Maharashtra who are authorized lessees having
easement on one year basis to them the
Government land (by way of combining private and
Government land) that they are officially
cultivating on one year basis is to be given to them
on permanent basis up to 16 acres. Similarly as
per the order of District Collector, Nagar the

program of allotment of jungle land has been



published in newspapers of villages, Taluka and at
the District place. Accordingly today on
23/5/1969 by way of coming to Limpangaon
obtained information of those people cultivating
land on one year basis as on 31/3/1969. In year
1968-69 earlier renewal was done of one yearly
confession and people are officially cultivating the
lands on one year basis. Hence as per above
Government Order to the following authorized
lessees on one year basis the Government area
shown against their names has been made
permanent with effect from 1/4/1969. The

conditions of confession of lands given are

399

annexed.
Sr. | Name of the person | Area being | Priva Area given
No cultivated te permanently
S. Area- | area S. Area-
No Acre No Acre
Gunt Guntha
ha

1 Shankar Nana 90A | 7-20 | 0-00 | 99A 7-20

Shejwal

2 | Janabai Sidu 99A | 7-20 | 0-00 | 99A 7-20

Jagtap




400

3 Ghaila Ganu 990A | 10-040 0-00 | 99A 10-00
Mhaiskar

4 Kondiba Uma 90A | 7-20 | 0-00 | 99A 7-20
Jagtap

S5 |Bapu Gangaram |99A | 7-20 | 0-00 | 99A 7-20
Sasane

6 Balbheem 99A | 7-20 | 0-00 | 99A 7-20
Mahadu Jagtap

7 Dagdu Buwaji 99A | 6-00 | 0-00 | 99A 6-00
Sonavane

8 Bala Maruti 99A | 6-00 | 0-00 | 99A 6-00
Korbhe

9 Vakoba O0A | 7.00| 3-16 | 99A 7-20
Dagdoba Ohol 6.20 5-20

10 | Bapurao 99A | 4-00 | 2-00 | 99A 4-00
Anandrao
Kusalkar
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11 | Sundarabai 99A | 6-00| 0-00 | 99A 6-00
Ganpat
Homaskar

12 | Dinkar Bhau O0A | 7-20 | 3-11 | 99A 7-20
Ohol

13 | Namdev Bhau O9A | 7-20 | 4-00 | 99A 7-20
Ohol

14 | Sitaram Bhaguji [99A | 7-20 | 3-40 | 99A 7-20
Sudke

15 | Madhav Jaiwant | 99A | 7-20 | 0-00 | 99A 7-20
Hande

16 | Madhav Jaiwant | 99A | 6-00 | 0-00 | 99A 6-00
Hande

17 | Changunabai 99A | 6-00 | 0-00 | 99A 6-00
Maruti Veer

18 | Vishwanath O0A 10-| O-00 | 99A 10-00
Vithoba Nangre 00

19 | Bhanudas Bapu |99A | 7-20 | 0-00 | 99A 7-20
Kurumkar

20 | Gaubai Bhaguji |99A | 7-20 | 0-00 | 99A 7-20
Kurumkar

21 | Kisan 99A | 3-00 | 0-00 | 99A 3-00
Gangaram
Sasane
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22 | Dattatray 99A | 3-00 | 0-00 | 99A 3-00
Baburao Shinde

23 | Vimalbai 99A | 5-00 | 5-00 | 99A 5-00
Jagdish Lagad

24 | Kisan Fakira 990A [10-00| 0-00 | 99A 10-00
Ghanvat

25 | Subhedar 9O90A [10-00| 0-00 | 99A 10-00
Narayan
Dhondiba Zende

26 | Parashram 990A [10-00] 0-00 | 99A 10-00
Ganpat Bhosle

27 | Vitthal Dada 9O90A [10-00| 0-00 | 99A 10-00
Mote

28 | Vasant Madhav |99A [10-00| 0-00 | 99A 10-00
Kanitkar

29 |Vilas Rangnath |99A |[10-00| O-00 | 99A 10-00
Bhosle

30 | Datta Waman 990A | 5-00 | 0-00 |99A 5-00
Shinde

31 | Chagan 99A | 5-00 | 0-00 | 99A 5-00
Kondiba
Bulakhe

32 |Vijaykujar 99A 10-00 | 0-00 | 99A 10-00
Dattatray Patole




In this way out of S No 99A, 245-20 area has been
made permanent. In addition to this the earlier
Tahasildar had given permanently 50 acres of
area. Thus total 295-20 acres/gunthe area has
been made permanent.

To the following people in year 1967-68 the former
Tahasildar Shri G.N. Joshi had given out of the
area shown against their names in S. No 99A given
for one year basis cultivation. As per the order No
1968/16326 dated 21/10/1968 of District
Collector Nagar their lands are to be kept as they

are. They are not to be given permanently. Hence

the area has been kept with them.
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2/10/ |33 | Shri Bhujang 990A 10-00
67 Keshav Sudge

2/10/ |34 |Jahangir Lalkha 99A 10-00
67 Pathan

2/10/ |35 | Sopan Kisan Gore | 99A 7-00
67

2/10/ | 36 | Shivaji Honaji 990A 10-00
67 Chandan
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2/10/ |37 |Vasant & Uttam 99A 10-00
67 Dattu Gote
47-00
38 | Shri Laxman 99A 5-00
Gund
7 Jaising Madhav 99A 10-00
Pawar
8 Laxman Rama 99A 5-00|7/11/67
Yethkar
9 Chotu Barkya 99A 5-00(|24/12/6
Kale 7
10 | Shankar Ganpat |99A 5-00|24/12/6
Sasane 7
11 | Laxman Sahadu 99A 5-00|24/12/6
Nimbalkar 7

In this way area of 295.20 has been made

permanent and 30 acres has been kept on yearly

basis. In this way total area of 325.20 has been

allotted.

Out of forest survey Nos. 98 as per rule to the

following persons the lands have been given

permanently:
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Sr. Name of the Area being | Priva | Area given
No person cultivated te permanently
S. Area- | area S. Area-
No Acre No Acre
Gunt Gunth
ha a
1 Smt. Vimalbai 98 10-| O-00 |98 10-00
Dattu Gatne 00
2 Nathu 98 7-00 | 0-00 |98 7-00
Sakharam
Shelke
3 Sopan 98 7-00 | 0-00 |98 7-00
Yashwant
Ghanwat

In case of following persons in year 1967-68 the

earlier Tahasildar Shri Joshi had given the lands

for cultivation on one year basis which are kept as

per Government order in the same manner which

are as under:

1 Shri Gangaram Sripati 98 5-00|22/10/67
Gadge

2 | Shri Maruti Baburao 98 5-00|22/10/67
Shelke

3 | Shri Digambar Maluji 98 5-00|25/11/67
Ghorpade
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4 Shri Namdev o8 5-00|25/11/67
Ramchandra Shelke
S | Shri Baban Gopala 98 5-00
Gayakwad
6 Shri Dhondiba Aba o8 5-00
Shirsat
7 | Shri Sopan Maruti 98 5-00
Shelke
8 Saheba Ramchandra o8 5-00
Shelke
9 Laxman Vishnu Katore o8 5-00
10 | Sudhabai Ambadas o8 5-00
Desai
11 | Krushnabai Baburao o8 5-00
Pawar
12 | Leelavati Ramchandra o8 5-00
Thange
13 | Namdev Satpute 98 5-00
14 | Babu Vitthal Deshmukh |98 5-00
15 | Keshav Sahadu Karande | 98 5-00|22/10/67
16 | Champutai Dattu Wable | 98 5-00(22/10/67
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17 | Parashram Manaji 98 5-00|22/10/67
Dhage
18 | Namdev Babaji Gorde 98 5-00|22/10/67
19 | Tukaram Nana Bhosle 98 5-00(22/10/67
20 | Rangnath Yashwant 98 5-00|22/10/67
Ghanvat
100-00

In this way 24 acres is kept permanent and 100

acres given on one year basis making total of 124

acres the allotment has been made. In this S. No

the area of class ‘B’ is 118.30 which is completely

allotted. In this survey number there is no land for

allotment.

sd/-

D.V. Muley
Tahasildar Srigonde
Dated 23/5/1969

Qg
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ANNEXURE R-2
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property for Mr. Shashikant Kashinath
Sasane and 5 Ors., Budbul, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite,
Executive, Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/217/2004 Karjat Date 24.02.2004
ORDER

Application is received to get permission to exchange voluntarily privately owned
OH 24R assessment Rs. 0.13 Ps. of Survey No.57 of Budbul, Tal. Shirgonda of Shrigonda
Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda, Executive Director, Mr. Vinayak
Sahebrao Bhoite and property acquired under amended condition at Limpangaon, Tal.
Shrigonda, Survey No. 52/1 admeasured OH 24R assessment Rs.0.23 Ps. of Mr.
Shashikant Kashinath Sasane and 5 Ors., Budbul, Tal. Shirgonda.

Mr. Kisan Gangaram Sasane has got permanently under forest distribution the S.
No. 99, New G. No. 52/1 admeasure 1H 20R, Limpangaon, and registered under village
Mutation No. 2962. Vishwanath Kisan Sasane, Dashrath Kisan Sasane, Rambhau Kisan
Sasane, Chandrakant Kisan Sasane are registered as heirs on demise of Mr. Kisan
Gangaram Sasane under village Mutation No. 1229. Shashikant Kashinath Sasane,
Yuvraj Kashinath Sasane, Latabai Baban Shinde, Ushabai Jitendra Divate, Indubai
Kashinath Sasane, Shalan Kashinath Sasane are heirs on demise of Mr. Kashinath Kisan
Sasane as registered for OH 24R under Mutation No. 3624. Limpangaon S.No. 99 is
changed as G. No. 234 after exchange. And S.No. 52/1 since Mundekarwadi is recorded
as separate revenue village from Limpangaon. It is the occupier class-2 property.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shirgonda Co. Op. Sugar
Factory owned privately S.No. 57 admeasured OH 24R assessment Rs. 0.13 Ps., Budbul,
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Tal. Shirgonda for Shrigonda factory, Limpangaon, Tal. Shirgonda registered under
village Mutation No. 1041.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and have submitted
statement accordingly and affidavit on stamp paper of Rs.20/-. I, Sub Divisional Officer,
Karjat Sub Division, Karjat pass the permission on following terms and conditions to
exchange voluntarily the property mentioned below as authorised under letter
n0.MK3B/2558/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and under
provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.

1. G. No. 57 admeasured OH 24R assessed at Rs.0.23 Ps., Budbul, Tal. Shrigonda of Mr.
Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory is
allotted on exchange instead of village no. 52/1 admeasured OH 24R assessed at Rs. 0.23
Ps. Limpangaon, Tal. Shrigonda for Mr. Shashikant Kashinath Sasane, Yuvraj Kashinath
Sasane, Latabai Baban Shinde, Ushabai Jitendra Divate, Indubai Kashinath Sasane,
Shalan Kashinath Sasane. To exempt remarked under amended condition under 7/12 the
G.No. 52/1 admeasured OH 25 R assessed at Rs.0.23 Ps., Limpangaon. To remark under
amended condition under 7/12 the G.No. 57 admeasured OH 24R assessed at Rs. 0.13 Ps.,
Badbul, Tal. Shrigonda and not divide said property.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in

to use the property for agricultural purpose only after exchange.
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ANNEXURE R-3
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property for Mr. Shivaji Honaji
Chandan, Kosegavhan, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite,
Executive, Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/1638/2003 Karjat Date 22.12.2003
ORDER

Application is received to get permission to exchange voluntarily privately owned
OH 75R and PK OH O1R assessment Rs. 1.75 Ps. of G No.292 of Kosegavhan, Tal.
Shirgonda of Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda, Executive
Director, Mr. Vinayak Sahebrao Bhoite and property acquired under amended condition
at Limpangaon, Tal. Shrigonda, Survey No. 52/1 admeasured 4H O0R assessment Rs.0.40
Ps. of Mr. Shivaji Honaji Chandan, Kosegavhan, Tal. Shirgonda.

Shivaji Honaji Chandan .has got permanently under forest distribution the S. No.
11, New G. No. 52/1 admeasure 4H O0OR, Limpangaon, and registered under village
Mutation No. 1861. Limpangaon S.No. 99 is changed as G.No. 234 after exchange and
village No. 52/1 is registered since Mundekarwadi is recorded as separate revenue village
from Limpangaon. It is the occupier class-2 property.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shirgonda Co. Op. Sugar
Factory owned privately G.No. 292 admeasured OH 75R and PK OH O1R assessment Rs.
1.75 Ps., Kosegavhan, Tal. Shirgonda for Shrigonda factory, Limpangaon, Tal. Shirgonda
registered under village Mutation No. 1572.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and have submitted

statement accordingly and affidavit on stamp paper of Rs.20/-. I, Sub Divisional Officer,
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Karjat Sub Division, Karjat pass the permission on following terms and conditions to
exchange voluntarily the property mentioned below as authorised under letter
n0.MK3B/2558/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and under
provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.

1. G. No. 292 admeasured OH 75R PK OH O1R assessed at Rs.1.75 Ps., Kosegavhan, Tal.
Shrigonda of Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory is allotted on exchange instead of village no. 52/1 admeasured 4H O0OR assessed
at Rs. 2.40 Ps. Limpangaon, Tal. Shrigonda for Mr. Shivaji Honaji Chandan. To exempt
remarked under amended condition under 7/12 the G.No. 52/1 admeasured 4H 0OR
assessed at Rs.2.40 Ps., Limpangaon. To remark under amended condition under 7/12 the
G.No. 292 admeasured OH 75R and PK OH OIR assessed at Rs. 1.75 Ps., Kosegavhan,
Tal. Shrigonda and not divide said property.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in

to use the property for agricultural purpose only after exchange.
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ANNEXURE R-4

SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property for Mr. Vishwanath Kisan
Sasane and 3 Ors., Badbul, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite,
Executive, Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/1642/2003 Karjat Date 22.12.2003
ORDER

Application is received to get permission to exchange voluntarily privately owned
G. No.57, OH 40 assessment Rs. 0.26 Ps. Badbul, Tal. Shrigonda of Shrigonda Co. Op.
Sugar Factory, Limpangaon, Tal. Shrigonda, Executive Director, Mr. Vinayak Sahebrao
Bhoite and property acquired under amended condition at Limpangaon, Tal. Shrigonda,
G No. 52/1 admeasured OH 96R assessment Rs.0.93 Ps., Limpangaon, Tal. Shrigonda of
Mr. Vishwanath Kisan Sasane and 3 Ors., Kosegavhan, Tal. Shrigonda.

Mr. Kisan Gangaram Sasane has got permanently under forest distribution the S.
No. 99 A, New G. No. 52/1 admeasure 1H 20R out of 3 acre, Limpangaon, and registered
under village Mutation No. 2962. Vishwanath Kisan Sasane, Dashrath Kisan Sasane,
Rambhau Kisan Sasane, Chandrakant Kisan Sasane are registered as heirs on demise of
Mr. Kisan Gangaram Sasane under village Mutation No. 1229. Wife Radhabai and 3
daughters Draupada, Bhau Sakat, Chaya Kisan Sasane, Sitabai Kisan Sasane are heirs on
demise of Mr. Kisan Gangaram Sasane as registered for G. No. 234 after exchange and
S.No. 99 is changed as And S.No. 52/1 since Mundekarwadi is recorded as separate
revenue village from Limpangaon. It is the occupier class-2 property.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory owned privately G.No. 57 admeasured OH 40R assessment Rs. 0.26 Ps., Badbul,
Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal. Shrigonda registered under
village Mutation No. 1041.
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Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and have submitted
statement accordingly and affidavit on stamp paper of Rs.20/-. I, Sub Divisional Officer,
Karjat Sub Division, Karjat pass the permission on following terms and conditions to
exchange voluntarily the property mentioned below as authorised under letter
n0.MK3B/2558/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and under
provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.

1. G. No. 57 admeasured OH 40R assessed at Rs.0.26 Ps., Badbul, Tal. Shrigonda of Mr.
Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory is
allotted on exchange instead of G. no. 52/1 admeasured OH 96R assessed at Rs. 0.93 Ps.
Limpangaon, Tal. Shrigonda for Mr. Vishwanath Kisan Sasane, Dashrath Kisan Sasane,
Rambhau Kisan Sasane, Chandrakant Kisan Sasane. To exempt remarked under amended
condition under 7/12 the G.No. 52/1 admeasured OH 96R assessed at Rs.0.93 Ps.,
Limpangaon. To remark under amended condition under 7/12 the G.No. 57 admeasured
OH 40R assessed at Rs. 0.26Ps., Badbul, Tal. Shrigonda and not divide said property.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in

to use the property for agricultural purpose only after exchange.
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ANNEXURE R-5
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property for Mr. Narayan Dhondiba
Zhende, Kosegavhan, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite, Executive,
Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/1639/2003 Karjat Date 22.12.2003
ORDER

Application is received to get permission to exchange voluntarily privately owned
OH 76R and PK OH O1R assessment Rs. 1.75 Ps. of G No.292 of Kosegavhan, Tal.
Shrigonda of Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda, Executive
Director, Mr. Vinayak Sahebrao Bhoite and property acquired under amended condition
at Limpangaon, Tal. Shrigonda, G.No. 52/1 admeasured 4H 04R assessment Rs.4.25 Ps.
of Limpangaon Tal. Shrigonda of Mr. Narayan Dhondiba Zhende, Kosegavhan, Tal.
Shrigonda.

Narayan Dhondiba Zhende has got permanently under forest distribution the S. No.
99, New G. No. 52/1 admeasure 10 acre (4H 04R), Limpangaon, and registered under
village Mutation No. 2973. Limpangaon S.No. 99 is changed as G.No. 234 after exchange
and village No. 52/1 is registered since Mundekarwadi is recorded as separate revenue
village from Limpangaon. It is the occupier class-2 property.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory owned privately G.No. 292 admeasured OH 76R and PK OH 0O1R assessment Rs.
1.75 Ps., Kosegavhan, Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal. Shrigonda
registered under village Mutation No. 1572.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the

property since not being convenient for occupation for landlord and have submitted



411B

statement accordingly and affidavit on stamp paper of Rs.20/-. I, Sub Divisional Officer,
Karjat Sub Division, Karjat pass the permission on following terms and conditions to
exchange voluntarily the property mentioned below as authorised under letter
n0.MK3B/2558/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and under
provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.

1. G. No. 292 admeasured OH 76R PK OH O1R assessed at Rs.1.75 Ps., Kosegavhan, Tal.
Shrigonda of Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory is allotted on exchange instead of village no. 52/1 admeasured 4H 04R assessed
at Rs. 4.25 Ps. Limpangaon, Tal. Shrigonda for Mr. Narayan Dhondiba Zhende. To
exempt remarked under amended condition under 7/12 the G.No. 52/1 admeasured 4H
04R assessed at Rs.4.25 Ps. To remark under amended condition under 7/12 the G.No.
292 admeasured OH 76R and PK OH O1R assessed at Rs. 1.75 Ps., Kosegavhan, Tal.
Shrigonda and not divide said property.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in

to use the property for agricultural purpose only after exchange.
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ANNEXURE R-6

SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property for Mr. Ravindra Baburao
Kurumkar and 2 Ors., Budbul, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite,
Executive, Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/1643/2003 Karjat Date 22.12.2003
ORDER

Application is received to get permission to exchange voluntarily privately owned
OH 50R assessment Rs. 0.32 Ps. of G. No.57 of Budbul, Tal. Shirgonda of Shrigonda Co.
Op. Sugar Factory, Limpangaon, Tal. Shrigonda, Executive Director, Mr. Vinayak
Sahebrao Bhoite and property acquired under amended condition at Limpangaon, Tal.
Shrigonda, G.No. 52/1 admeasured 1H 71R assessment Rs.2.25 Ps. of Ravindra Baburao
Kurumkar and 2 Ors., Budbul, Tal. Shirgonda.

Mr. Baburao Anandram Kurumkar has got permanently under forest distribution the
S. No. 99 A, New G. No. 52/1 admeasure 4 acre (1H 71R), Limpangaon, and registered
under village Mutation No. 2962. Ravindra Baburao Kurumkar, Raosaheb Baburao
Kurumkar, Pandit Baburao Kurumkar are registered as heirs on demise of Kurumkar
under village Mutation No. 1924. Four daughter, Dwarkabai Dnyandev Kharate,
Chadabai Babasaheb Gholap, Ranjanabai Annasaheb Korhale and Mohanbai Hausrao
Suryavanshi and wife Hausabai Baburao Kurumkar. G. No. 234 after exchange. And
S.No. 99, Limpangaon since Mundekarwadi is recorded as separate revenue village from
Limpangaon. It is the occupier class-2 property.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shirgonda Co. Op. Sugar
Factory owned privately G.No. 57 admeasured OH 50R assessment Rs. 0.32Ps., Budbul,
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Tal. Shirgonda for Shrigonda factory, Limpangaon, Tal. Shirgonda registered under
village Mutation No. 1041.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and have submitted
statement accordingly and affidavit on stamp paper of Rs.20/-. I, Sub Divisional Officer,
Karjat Sub Division, Karjat pass the permission on following terms and conditions to
exchange voluntarily the property mentioned below as authorised under letter
n0.MK3B/2558/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and under
provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.

1. G. No. 57 admeasured OH 50R assessed at Rs.0.32 Ps., Budbul, Tal. Shrigonda of Mr.
Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory is
allotted on exchange instead of village no. 52/1 admeasured 1H 71R assessed at Rs. 2.25
Ps. Limpangaon, Tal. Shrigonda for Ravindra Baburao Kurumkar, Raosaheb Baburao
Kurumkar, Pandit Baburao Kurumkar. To exempt remarked under amended condition
under 7/12 the G.No. 52/1 admeasured 1H 71 R assessed at Rs.0.25 Ps., Limpangaon. To
remark under amended condition under 7/12 the G.No. 57 admeasured OH 50R assessed
at Rs. 0.32 Ps., Badbul, Tal. Shrigonda and not divide said property.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in

to use the property for agricultural purpose only after exchange.
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ANNEXURE R-7
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property for Mr. Vilas Rangnath
Bhosale, Badbul, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite, Executive,
Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/1641/2003 Karjat Date 22.12.2003
ORDER

Application is received to get permission to exchange voluntarily privately owned
OH 60R assessment Rs. 0.38 Ps. of G No.57 of Budbul, Tal. Shirgonda of Shrigonda Co.
Op. Sugar Factory, Limpangaon, Tal. Shrigonda, Executive Director, Mr. Vinayak
Sahebrao Bhoite and property acquired under amended condition at Limpangaon, Tal.
Shrigonda, Survey No. 52/1 admeasured 2H 02R assessment Rs.1.73 Ps. of Limpangaon,
Tal. Shrigonda of of Mr. Vilas Rangnath Bhosale, Budbul, Kosegavhan, Tal. Shirgonda.

Vilas Rangnath Bhosale has got permanently under forest distribution the S. No.
99A, New G. No. 52/1 admeasure 10 acre (4H 03R), Limpangaon, and registered under
village Mutation No. 878. Application is filed to make 1/2 shares of Limpangaon
G.No0.52/1 of Smt. Shiladevi Vilas Bhosale, his wife u/s. 85 of Maharashtra Land
Revenue Act, 1966 by Mr. Bhosale and it is registered under village mutation No. 3028
under allotment S.R. 207/97 with Tahsildar Shrigonda. Limpangaon S.No. 99 is changed
as G.No. 234 after exchange and G.No. 52/1 is passed since Mundekarwadi is recorded
as separate revenue village from Limpangaon. It is the occupier class-2 property.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shirgonda Co. Op. Sugar
Factory owned privately G.No. 57 admeasured OH 60R assessment Rs. 0.38 Ps., Badbul,
Tal. Shirgonda for Shrigonda factory, Limpangaon, Tal. Shirgonda registered under
village Mutation No. 1041.
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Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and have submitted
statement accordingly and affidavit on stamp paper of Rs.20/-. I, Sub Divisional Officer,
Karjat Sub Division, Karjat pass the permission on following terms and conditions to
exchange voluntarily the property mentioned below as authorised under letter
n0.MK3B/2558/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and under
provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.

1. G. No.57 admeasured OH 60R assessed at Rs.0.38 Ps., Badbul, Tal. Shrigonda of Mr.
Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory is
allotted on exchange instead of G. No. 52/1 admeasured 2H 02R assessed at Rs. 1.73 Ps.
Limpangaon, Tal. Shrigonda for Mr. Vilas Rangnath Bhosale. To exempt remarked under
amended condition under 7/12 the G.No. 52/1 admeasured 2H OIR assessed at Rs.1.73
Ps., Limpangaon. To remark under amended condition under 7/12 the G.No. 57
admeasured OH 60R assessed at Rs. 0.38 Ps., Badbul, Tal. Shrigonda and not divide said
property.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in

to use the property for agricultural purpose only after exchange.
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ANNEXURE R-8

SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under

amended condition and the privately owned property for Smt. Shakuntala Janardan

Sasane & 5 Ors., Kosegavhan, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite,

Executive, Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966

2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

3. Letter No. K/L./1689/2006 dated 27.11.2006, No.K/7/4/07 dated 12.02.2007 of

Tahsildar Shrigaonda.

No. K/2/428/2007 Karjat Date 09.04.2007
ORDER

Application is received to get permission to exchange voluntarily privately owned
IH O0R and PK OH 52R assessment Rs. 1.55 Ps. of G No.73 of Kosegavhan, Tal.
Shrigonda of Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda, Executive
Director, Mr. Vinayak Sahebrao Bhoite and property acquired under amended condition
at Limpangaon, Tal. Shrigonda, G.No. 52/1/22 admeasured 1H 52R assessment Rs.1.56
Ps. of Limpangaon Tal. Shrigonda of Smt. Shakuntala Janardan Sasane & 5 Ors.,
Kosegavhan, Tal. Shrigonda. Tahsildar Shrigonda has investigated the said application
and has asked to exchange jointly the property under Ref. No. 3 and 4 by Tahsildar
Shrigonda.

Limpangaon Forest S. No. 99 of 7 acre 20 guntha is allotted permanently for Mr.
Bapu Gangaram Sasane, registered under Mutation No. 2962. Son Janardan Bapu Sasane,
daughters two Sakubai Sadashiv Kale and Yamunabai Hari Jagdhane and wife Indubai
Bapu Sasane are registered as heirs under mutation no. 2507 on demise of Mr. Bapu
Gangaram Sasane. OH 75R of Yamunbai Hari Jagdhane and OH 75R under order no.
K/2/394/96 dated 01.06.96, 0H 75R of Janardan Bapu Sasane of G.No. 52/1, Limpangaon
under Order No. K/2/416/96 dated 09.07.97 is reduced under order since exchanged

between them.
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Janardan Bapu Sasane, Sakubai Sadashiv Kale and Chagunabai Hari Jagdhane are
registered under mutation no. 3245 for their property on demise of Smt. Indubai Bapu
Sasane. Sakubai Sadashiv Kale and Chagunabai Hari Jagdhane have surrender their share
for Mr. Janardan Bapu Sasane. It is registered under no. 3279 and land for them is deleted.
Son Subhas Raosaheb Sasane, Nita Raosaheb Sasane, daughters two Nita Raosaheb
Sasane, Savita Raosaheb Sasane, Guardian mother Shital Raosaheb Sasane and wife
Shital Raosaheb Sasane, son Nanasaheb Janardan Sasane, daughter Rohini Balasaheb
Shikhale, demised, no heir and wife Shakuntala Janardan Sasane are registered as heirs
under mutation no. 3935 as heirs for Raosaheb Janardan Sasane, son demised since Mr.
Janardan Bapu Sasane is demised. Limpangaon S.No0.99 is changed as G.No. 234 after
exchange and village No. 52/1 is registered since Mundekarwadi is recorded as separate
revenue village from Limpangaon. Limpangaon G.No. 52/1/23 admeasured 1H 52R
assessed at Rs. 1.56 Ps. is acquired under amended condition passed as occupier class-2
property.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory owned privately G.No. 273 admeasured 4H 69R and PK 1H 87R, Kosegavhan,
Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal. Shrigonda registered under
village Mutation No. 1573. 3H 22R and PK 1H 22R is reduced since Shrigonda Co. Op.
Sugar Factory has exchanged land out of the same. S. No. 273 admeasured 1H 47R and
PK OH 59R, Kosegavhan is remained for Mr. Vinayak Sahebrao Bhoite, Executive
Director, Shrigonda Co. Op. Sugar Factory. Out of which permission is asked to exchange
1H 00R PK OH 52R. Said land owned privately is passed as occupier class-1 .

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and such statement is
submitted with Revenue Office Kashti and affidavit on stamp paper of Rs.100/-. I, Sub
Divisional Officer, Karjat Sub Division, Karjat pass the permission on following terms
and conditions to exchange voluntarily the property mentioned below as authorised under
letter no.MK3B/2258/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and
under provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.
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1. G. No. 273 admeasured 1H 00R PK OH 52R assessed at Rs.1.55 Ps., Kosegavhan, Tal.
Shrigonda of Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory is allotted on exchange instead of G. No. /22 admeasured 1H 52R assessed at
Rs. 1.56 Ps. Limpangaon, Tal. Shrigonda for Mr. Nanasaheb Janardan Sasane, Smt.
Shakuntala Janardan Sasane, Subhash Raosaheb Sasane, Nita Raosaheb Sasane, Savita
Raosaheb Sasane, Guardian mother Shital Raosaheb Sasane, Shital Raosaheb Sasane. To
exempt remarked under amended condition under 7/12 the G.No. 52/1/23 admeasured 1H
52R assessed at Rs.1.56 Ps. Limpangaon. To remark under amended condition under 7/12
the G.No. 273 admeasured 1H O0R and PK OH 52R assessed at Rs. 1.55 Ps., Kosegavhan,
Tal. Shrigonda and not divide said property.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in
to use the property for agricultural purpose only after exchange.

5. Permission could not be passed by government to sale purchase said property in future
if the remark is deleted under amended condition for land of occupier class-2.

Description of property after exchange is as below:-

S. No. Name and Address | Property acquired presently Property after consideration Type
of Applicant acquisition
Na G.No. | Area | Assess | Nameof | GN | Area | Assess
me H.R. | ment village 0. HR. | ment
S.No
of Rs.Ps. Rs.Ps.
S.No
villa
ge
Mr. Nanasaheb | Ling | 52/1/2 | 1.52 | 1.56 Kosega | 273 1.00 | 1.55 Class 2
Janardan  Sasane, | anga | 3 vhan P
0.52
Smt. Shakuntala | on
PK
Janardan Sasane,
Subhash Raosaheb
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Sasane, Nita
Raosaheb  Sasane,
Savita Raosaheb
Sasane, Guardian
mother Shital
Raosaheb  Sasane,
Shital Raosaheb
Sasane, R/a.

Kosegavhan  Tal.

Shrigonda
Mr. Vinayak | Kos | 273 P 1.00 | 1.55 Limpan | 52/1/ | 1.52 | 1.56 Class 2
Sahebrao  Bhoite, | egav 0.52 gaon 23
Executive Direction, | han .
Shrigonda Co. Op. PK
Sugar Factory
To record as above.
(D.P.Aarane)
Sub Divisional Officer,

Karjat Sub Division Karjat
Dist. Ahmednagar
To,
Mr. Nanasaheb Janardan Sasane, Smt. Shakuntala Janardan Sasane, Subhash Raosaheb
Sasane, Nita Raosaheb Sasane, Savita Raosaheb Sasane, Guardian mother Shital
Raosaheb Sasane, Shital Raosaheb Sasane, R/a. Kosegavhan Tal. Shrigonda, Mr. Vinayak
Sahebrao Bhoite, Executive Direction, Shrigonda Co. Op. Sugar Factory.
Copy to- Tahsildar Shrigonda — for further action.
Copy to — Sub Registrar Shrigonda- for further action.
Copy to- Labour Talathi Limpangaon/Kosegavhan Tal. Shrigonda
2/- To submit revised amended 7/12 and mutation on recording under village the
said consideration deed.
Sub Divisional Officer
Karjat Sub Division Karjat

-TRUE :iOP'Y-
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ANNEXURE R-9
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.
3. Letter No. KV/Land-2/357/2013, dated 15.05.2013

4. Letter No. KV/Land/158/2013 dated 28.05.2013 of Tahsildar Jamkhand

5. Application dated 04.03.2013 of Mr. Aabasaheb Baburao Jangale, Executive
Director, Shrigonda Co. Op. Sugar Factory and Mr. Sukhdev Kondiba Jagtap and
2 Ors. Shrigonda Factory Shrigaonda.

No. K/2/576/2013 Karjat Date 20.06.2013
ORDER

Property is there for occupier no.2 under amended commission at G.No. 52/1/24
admeasured 3H 02R at Limpangaon Tal. Shrigonda for Mr. Sukhdev Kondiba Jagtap, Mr.
Gangaram Kondiba Jagtap, Mr. Tukaram Kondiba Jagtap R/a. Shrigonda Factory, Tal.
Shrigonda. Application is received to get permission to exchange voluntarily privately
owned by occupier no.1, G.No. 36/1 admeasured 1H 09RP and PK OH 31R total H2 40R
assessment Rs. 2.90 and G.No. 60PH 1.72RPK 0.29R total H2.01R, Shiur, Tal. Jamkhed
of Mr. Aabasaheb Baburao Jangle, Executive Director, Shrigonda Co.Op. Sugar Factory,
Shrigonda, Tal. Shrigonda. Detail of property to exchange is as below:

S. No. | Name and Address Name of village | G.No. | Area Hector| Assessment Rs. Ps.| Type of acqustion
Mr. Aabasaheb Baburao | Shiur, Tal. | 36/1P | 0.50 2.90 Class 1
Jangle, Executive | Jamkhed
PK 0.31
Director, Shrigonda

Co.0Op. Sugar Factory,
Shrigonda, Tal.
Shrigonda

Mr. Sukhdev Kondiba
Jagtap, Mr. Gangaram
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Kondiba Jagtap, Mr.
Tukaram Kondiba Jagtap
R/a. Shrigonda Factory,
Tal. Shrigonda

Mr. Sukhdev Kondiba Jagtap, Mr. Gangaram Kondiba Jagtap, Mr. Tukaram Kondiba
Jagtap R/a. Shrigonda Factory, Tal. Shrigonda. Hence they have allotted their own
property Limpangaon Tal. Shrigonda of occupier class-2 of G.No. 52/1/24 admeasured
3H 02R assessed at Rs.3.12 Ps. since it is being in convenient for cultivation and
acquisition, they have allotted 2H 82R out of the said property for Mr. Aabasaheb
Baburao Jangle, Executive Director, Shrigonda Co.Op. Sugar Factory, Shrigonda, Tal.
Shrigonda. And has requested to get exchanged G.No. 36/1 PH 0.50 PK 0.31, Shiur Tal.
Jamkhed and G.No. 60P H1.72R PK 0.29R assessed at Rs. 3.61 Ps. owned by them in its
lieu since being convenient for cultivation and occupation. They have requested to get
exchanged there Limpangaon Tal. Shrigonda G.No. 52/1/24 P admeasured H3.02R PH
2.82R instead of same on allotting G.No. 36/1 PH 0.50R PK 0.31R and G.No.60
admeasured H1.72R PK 0.29R Mr. Sukhdev Kondiba Jagtap, Mr. Gangaram Kondiba
Jagtap, Mr. Tukaram Kondiba Jagtap R/a. Shrigonda Factory, Tal. Shrigonda. Since

being inconvenient for cultivation.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and such statement is
submitted with Revenue Office Kashti and affidavit on stamp paper of Rs.100/-. I, Sub
Divisional Officer, Karjat Sub Division, Karjat pass the permission on following terms
and conditions to exchange voluntarily the property mentioned below as authorised under
letter no.MK3B/2258/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and
under provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.
1. G. No. 52/1/24 admeasured 3H 02R PH 2.82R Limpangaon, Tal. Shrigonda of Mr.
Sukhdev Kondiba Jagtap, Mr. Gangaram Kondiba Jagtap, Mr. Tukaram Kondiba Jagtap
R/a. Shrigonda Factory, Tal. Shrigonda Dist. Ahmednagar is allotted on exchange instead
of Mr. Aabasaheb Baburao Jangle, Executive Director, Shrigonda Co.Op. Sugar Factory,
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Shrigonda, Tal. Shrigonda. G. No.36/1 PH1 21.09R PK admeasured 0.50R PK 0.31R and
G.No. 60P admeasured 1.72R PK 0.29R of occupier no.l of Shiur Tal.Jamkhed, Dist
Ahmednagar of Mr. Aabasaheb Baburao Jangle, Executive Director, Shrigonda Co.Op.
Sugar Factory, Shrigonda, Tal. Shrigonda is exchanged for Mr. Sukhdev Kondiba Jagtap,
Mr. Gangaram Kondiba Jagtap, Mr. Tukaram Kondiba Jagtap R/a. Shrigonda Factory,
Tal. Shrigonda.

To remark under amended condition the G.No.36/1 P admeasured HO.50R PK0.31R and
G.No.60P admeasured 1.72PK 029R, Jamkhed of Mr. Aabasaheb Baburao Jangle,
Executive Director, Shrigonda Co.Op. Sugar Factory, Shrigonda, Tal. Shrigonda and to
remark under amended condition the G.No 52/1/24 P admeasured H3.0 2.82R,
Limpangaon, Tal. Shrigonda. Not to divide the said property.

2. He is responsible for its business if any government or other loan is there for said

property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in
to use the property for agricultural purpose only after exchange.

5. The condition are binding under order passed under government resolution or any other
government department or office by government regarding Maldhok bird sanctuary.

Description of property after exchange is as below:-

S. No. Name and Address | Property acquired presently Property after consideration Type of

of Applicant acquisition

Name | G.No. Area | Assess Nameof | G.N | Area | Assess

of H.R. | ment village 0. HR. | ment
S.No
villag Rs.Ps. Rs.Ps.
S.No
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Mr. Aabasaheb | Shiur | 36/l P | 0.50 | 2.90 Limpan | 52/1/ | 2.82

Baburao  Jangle, | Tal. PK gaon 24
Executive Jamk 0.31 Tal.Shri
Director, hed goanda

Shrigonda Co.Op.
Sugar Factory,
Shrigonda,  Tal.

Shrigonda

Mr. Sukhdev | Limp | 52/1/2 | 2.82 | 3.94 Shiur 36/1 | 0.50
Kondiba Jagtap, | angao | 4 Tal. P PK
Mr. Gangaram | n Jamkhe 0.31
Kondiba  Jagtap, | Tal.S d

Mr. Tukaram | hrigo

Kondiba  Jagtap | anda
R/a. Shrigonda
Factory, Tal.
Shrigonda.

60P 1.72 P K
0.29

To record as above.

(Sandip Kokade)
Sub Divisional Officer,
Karjat Sub Division Karjat

Dist. Ahmednagar
To,
Mr. Sukhdev Kondiba Jagtap, Mr. Gangaram Kondiba Jagtap, Mr. Tukaram Kondiba
Jagtap R/a. Shrigonda Factory, Tal. Shrigonda., Mr. Aabasaheb Baburao Jangle,
Executive Director, Shrigonda Co.Op. Sugar Factory, Shrigonda, Tal. Shrigonda

Copy to- Tahsildar Shrigonda/Jamkhed — for further action.
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Copy to — Sub Registrar Shrigonda/Jamkhed- for further action.

Copy to- Labour Talathi Shrigonda/Shiur Tal. Jamkhed
2/- To submit revised amended 7/12 and mutation on recording under village the

said consideration deed.

Sub Divisional Officer
Karjat Sub Division Karjat

-TRUE‘(':OPY-
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ANNEXURE R-10
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property Mr. Rohidas Dagadu
Sonawane & Ors., Kosegavhan, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite,
Executive, Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/464/2004 Karjat Date 01.06.2004
ORDER

Application is received to get permission to exchange voluntarily privately owned
OH 7R and PK OH 28R assessment Rs. 1.10 Ps. of S No0.273 of Kosegavhan, Tal.
Shrigonda of Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda, Executive
Director, Mr. Vinayak Sahebrao Bhoite and property acquired under amended condition
at Limpangaon, Tal. Shrigonda, G.No. 52/1 admeasured 2H 42R assessment Rs.2.31 Ps.
of Kosegavhan Tal. Shrigonda of Mr.Rohidas Dagadu Sonawane & Ors., Kosegavhan,
Tal. Shrigonda. Tahsildar Shrigonda has investigated the said application and has asked
to exchange jointly the property Tahsildar Shrigonda.

Limpangaon Forest S. No. 99 A of 6 acre (New G.No. 52/1) is allotted permanently
for Mr. Dagadu Buvaji Sonawane, registered under Mutation No. 2962. Two Son Rohidas
Dagadu Sonawane, and late Mr. Eknath Dagadu Sonawane through his heirs Mr. Raju
Eknath Sonawane, Mr. Mahesh Eknath Sonawane, Smt. Minakshi Eknath Sonawane,
Smt. Kaushalya Eknath are registered as heirs under mutation no. 3652. Limpangaon
S.N0.99 is changed as G.No. 234 after exchange and village No. 52/1 is registered since
Mundekarwadi is recorded as separate revenue village from Limpangaon. Said property
is for occupier.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory owned privately G.No. 273 admeasured OH 70R and PK OH 28R assessed at
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Rs.1.10Ps., Kosegavhan, Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal.
Shrigonda registered under village Mutation No. 1573.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and such statement is
submitted with Revenue Office Kashti and affidavit on stamp paper of Rs.20/-. I, Sub
Divisional Officer, Karjat Sub Division, Karjat pass the permission on following terms
and conditions to exchange voluntarily the property mentioned below as authorised under
letter no.MK3B/2258/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and
under provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.
1. Application is received to get permission to exchange voluntarily privately owned OH
7R and PK OH 28R assessment Rs. 1.10 Ps. of S No.273 of Kosegavhan, Tal. Shrigonda
of Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda, Executive Director,
Mr. Vinayak Sahebrao Bhoite and property acquired under amended condition at
Limpangaon, Tal. Shrigonda, G.No. 52/1 admeasured 2H 42R assessment Rs.2.31 Ps. of
Kosegavhan Tal. Shrigonda of Mr.Rohidas Dagadu Sonawane, Raju Eknath Sonawane,
Mr. Mahesh Eknath Sonawane, Smt. Minakshi Eknath Sonawane, Smt. Kaushalya
Eknath, Kosegavhan, Tal. Shrigonda. Tahsildar Shrigonda has investigated the said
application and has asked to exchange jointly the property Tahsildar Shrigonda and not
divide said property.

2. He is responsible for its business if any government or other loan is there for said

property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in

to use the property for agricultural purpose only after exchange.
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5. Permission could not be passed by government to sale purchase said property in future

if the remark is deleted under amended condition for land of occupier class-2.

Description of property after exchange is as below:-

S.No. | Name and Address of | Property acquired presently Property after consideration Type of
Applicant acquisitio
n
Name | G.No. | Area | Assess | Nameof | GN | Area | Assess
of H.R. | ment village 0. HR. | ment
S.No
villag Rs.Ps. Rs.Ps.
S.No
e
1 Mr.Rohidas Dagadu | Linga | 52/1 242 | 231 Kosega | 273 | 0.70 | 0.10 Class 2
Sonawane, Raju | ngaon vhan P 0.10
Eknath Sonawane, .
PK
Mr. Mahesh Eknath
Sonawane, Smt.
Minakshi Eknath
Sonawane, Smt.
Kaushalya  Eknath,
Kosegavhan, Tal.
Shrigonda. Tahsildar
Shrigonda
2 Mr. Vinayak | Kose | 273P | 0.70 | 1.10 Limpan | 52/1 | 2.4 231 Class 1
Sahebrao Bhoite, | gavha gaon
0.28
Executive Direction, | n
Shrigonda Co. Op. PK
Sugar Factory

To record as above.

To,

(S.S.Palande)
Sub Divisional Officer,
Karjat Sub Division Karjat
Dist. Ahmednagar
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Mr.Rohidas Dagadu Sonawane, Raju Eknath Sonawane, Mr. Mahesh Eknath Sonawane,
Smt. Minakshi Eknath Sonawane, Smt. Kaushalya Eknath, Kosegavhan, Tal. Shrigonda.
Tahsildar Shrigonda, Dist. Ahmednagar., Mr. Vinayak Sahebrao Bhoite, Executive
Direction, Shrigonda Co. Op. Sugar Factory

Copy to- Tahsildar Shrigonda — for further action.
Copy to — Sub Registrar Shrigonda- for further action.
Copy to- Labour Talathi Limpangaon Tal. Shrigonda/Kosegavhan Tal. Shrigonda

2/- To submit revised amended 7/12 and mutation on recording under village the

said consideration deed.

Sub Divisional Officer
Karjat Sub Division Karjat

-TRU;‘ COPY-



ANNEXURE R-11

Sufaurr stfiet wota Sufaym wdd sulaur sdta aeasie sm™

Tawa - el vl wroor sttt s o e = S s
TR FNUH A 30 #7157, QTS qrei] i
SMIRT BT WG FIRHT ST s Sz 1 fagome FETT
sfirier
AT - § HERTZ ol wreger aefafrar eaee 5% 2 wreftdseiver uft=sior 22
3 AL R SgHEr g ETE % TR 2 w5
fe=ie tolog/tary.

® w3 /9¢53/30073 wdn frame 22 /93 /2003

ATeyT

A, SiomEr At @ masge A A e s n G e

T 2E ¥R A AHTCR E R IR € A VAR umor FeAc i @ o s g e s e
2T WrEr WRR e Aier et wiar whIm An sfi Al g35F Tegel ST T LA Qs
I 4 0 § 0o AR SHE o T ¥y 8 W WIwI T TGHH FEeTETS T W v o7

: St . SinEr Wt die a W e A <K & T T A L) G | wE
(R ¥ ¥ 3R ) wTofier SRR ST vt fraietelt ang el %7 /63 F A el one, ferqui T 0%
A CEHF A 2% WA TR & Frona mramps hwtenst @ay Wews 7= e 1 5 3 e 3.
AR SRR R e - :

TRl T R A I A o 4 e 7 o0 ST e o o v &5 & o Sl
T S st 20w A A et .

: mﬁ(‘ﬁiwwmmmmW@Mﬁwﬂmmﬁ
STTEASE FOTHISN a7t el ane, @ aa st foatenr o , @ %, sor- A ENITET S e e o
e, i WeRe s ek Wy Ryl Wit oo TNE WRR @ 9. s
AR WG T 3 T /UG08y K to/or/i8Ry S W W AR AT S @i
SR ot Il et el T Setear i sivETE RS seERes S A 39 g v
I 34 TR,

% ATl o Wt i @i eard fwoma . sfii ddier A, G/ AR 6T 2§ w3 AT ST % 31 4
ar et A feraE weawa iR wdert wae A weer 'R S wiE Tl TEHA .
ST P T AL G @ o ¥ wo A HHR o & ¥y 4 gl ToH a6 U &0 AR, 1 faomig . o
W/ TET 8 R ¥ ¥R AR AR R F 3 at TR WA @l AdH b TR ST wor T we TS .
AT 1. 4w 497 67 0 3 we AR AT 6 W vy 4G a1 A o/13 a7 5a= vt ¥ S T 5 A e
ferarem ww . . '

R HWETEA AR FTET R 1A 390 W e @ wil T ERAS THETT FNE UG TN AT
R\

TR T T e Bt siten v .

;ﬁ;ﬁfm}a@wwﬂaﬁmwm Yt waa ol i G s NI 7 9 iR

420



- g -
L WEESRT W 3 S AHEITE A9 e Y STd e e @i pr R digne 500 Ll siEde
v feraormig WA ST YR 2 e W] aX fa Rl IR O T TN S YRR A0 6 R a

s | solew AR T T e e e e AT A | e |
| Q=T L ¢ UER
|

, TR} AE | A g7 | AW | e =" | L ]m T e !

I | 3 W) | waR T wUE |
_ i l
I amari fefvomia | 43R N EEEEG Y oo | 0¥y :an?
2 U ' et : i

|zrasqa
,ar%f‘mm

3 a‘(ﬁmw
'wr%zmamsz
| Frefardt v
”ﬁn’famwrr
HTETW

i
|
:
oo oy |fomumma [y [ Rew 3w iaﬁ’- i
' i
H
I
|

| sefn , . |
" 71 fagura = ! , | ' f
it _

Wmﬁaﬂam

. ASY arpE Al fa. smwrt .
gt mmwﬁémwsﬁrﬁamﬁwm—ﬁm
Uﬁw‘mﬂ AT iy iz emmwrt
znmmmmmﬁwmnmmwﬁwmmm§$%§mmmz
3/ W SR S STt Bt g /AR ° ¢ 3 WK .

BEET
38\\6/9;%% Yt

e

" TRUE COPY

421



421A

ANNEXURE R-11
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property Smt. Changunabai Maruti
Vir, Vadghul, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite, Executive,
Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/1645/2003 Karjat Date 22.12.2003.
ORDER

Application is received to get permission to exchange voluntarily privately owned
g. no. 57 admeasured 0 h 70 r asesed at assessment Rs. 0.44 Ps. of S No0.273 of Vadghul,
Tal. Shrigonda of Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda,
Executive Director, Mr. Vinayak Sahebrao Bhoite and property acquired under amended
condition at Limpangaon, Tal. Shrigonda, G.No. 52/1 admeasured 2H 42R assessment
Rs.2.31 Ps. of Limpangaon, Tal. Shrigonda of Smt. Changunabai Maruti Vir, Vadghul,
Tal. Shrigonda.

Limpangaon Forest S. No. 99 A of 6 acre (New G.No. 52/1) 2 h 42 r is allotted
permanently for Smt. Changunabai Maruti Vir, registered under Mutation No. 2962.
Limpangaon S.No0.99 is changed as G.No. 234 after exchange and village No. 52/1 is
registered since Mundekarwadi is recorded as separate revenue village from Limpangaon.
Said property is for occupier clas-2.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory, Shrigonda factory, Limpangaon, tal. Shrigonad owned privately G. No. 57
admeasured 0 H 70 R assessed at Rs. 0.44 Ps., Vadghul, Tal. Shrigonda for Shrigonda
factory, Limpangaon, Tal. Shrigonda registered under village Mutation No. 1041.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and such statement is

submitted with Revenue Office and affidavit on stamp paper of Rs.20/-. I, Sub Divisional
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Officer, Karjat Sub Division, Karjat pass the permission on following terms and
conditions to exchange voluntarily the property mentioned below as authorised under
letter no.MK3B/2258/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and
under provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.
1. G. no. 57 admeasured 0 H 70 R assessment Rs. 0.44 Ps. of Vadghul, Tal. Shrigonda is
exchanged for Mr. Vinayak Sahebrao Bhoite, exdecutive director, Shrigonda co. op. sugar
factory instead of s. No. 52/1 admeasured 2 H 42 R assessment Rs. 2.31 Ps. of
Limpangaon, Tal. Shrigonda for Smt. Changunabai Maruti Vir. To remark amended
condition under 7.12 for g. no. 51.2 admeasured 2 h 42 r asesed at Rs. 2.31 p,
Limpangaon, to remark the amended condition under 7.12 of g. no. 57 admeasured 0 h
70 r asesed at Rs. 0.44 ps., Vadghul, Tal. Shrigonda and not to divide said property.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in
to use the property for agricultural purpose only after exchange.

5. Permission could not be passed by government to sale purchase said property in future
if the remark is deleted under amended condition for land of occupier class-2.

6. This order is valid for a month on getting order.

7. Letter of multi purpose co. op. credit soc. is recorded under 7.12 of g. no. 52.1
admeasured 2.42, Limpangaon, to register exchange business on repaying society loan, if
any.

Description of property after exchange is as below:-

S. No. Name and Address | Property acquired presently Property after consideration Type of

of Applicant acquisitio

n

Name | G.No. | Area | Assess Name of | GN | Area | Assess
of H.R. | ment village 0. HR. | ment
S. No

Rs. Ps. Rs. Ps.
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villag S.

e No
Smt. Changunabai | Limp | 52/1 242 | 231 Vadghu | 57p | 0.70 | 0.44 Class 2
Maruti Vir, | angao 1

Vadghul, Tal. | n

Shrigonda

Mr. Vinayak | Vadg | 57.P 0.70 | 0.44 Limpan | 52/1 | 2.4 2.31 Class 1
Sahebrao Bhoite, | hul gaon

Executive

Direction,

Shrigonda Co. Op.
Sugar Factory

To record as above.

(M. P. Shinde),
Sub Divisional Officer,
Karjat Sub Division, Karjat,
Dist. Ahmednagar.
To,
Smt. Changunabai Maruti Vir,
Vadghul, Tal. Shrigonda, Dist. Ahmednagar.
Mr. Vinayak Sahebrao Bhoite, Executive Direction, Shrigonda Co. Op. Sugar Factory,
Limpangaon, Tal. Shrigonda, Dist. Ahmednagar.
Copy to- Tahsildar, Shrigonda — for further action.
Copy to- Labour Talathi, Limpangaon, Tal. Shrigonda/Labour talathi, Vadghal, Tal.
Shrigonda.
2/- To submit revised amended 7/12 and 8.a on following said order under record.
Sub Divisional Office,
Karjat, Sub Division, Karjat,
Dist. Ahmednagar.

-TRUE t?'OPY-
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ANNEXURE R-12
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT,

Sandip Kokde,

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property for Satish Bhujangarao Sudge
and others, Limpangaon, tal. Shrigonda and Exeutive Director, Shrigonda Co. Op.
Sugar Factory, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/597/2012  Karjat Date 25.4.2012.
ORDER

Property is there under amended condition at g. no. 52.1.42.p admeasured 02 h 00 r
forest, Limpangaon, owned by Mr. Satish Bhujangrao Sudge, Mr. Santosh Bhujangrao
Sudge, Smt. Rangubai Bhujangrao Sudge, Limpangaon, Tal. Shrigonda, Smt. Mina
Dhanraj Adavale, Doulavadgaon, Tal. Ashti, Dist. Beer, Mrs. Mamta Sanjay Chatise,
Adhalgaon, Tal. Shrigonda, Smt. Veena Babasaheb Kamble, Funvar Loni, Tal. Karjat.
We have received application to exchange between them land owned privately h. 1 20 r
ourt of the said land and g. no. 57.p admeasured 0 h 36 r, Vadghul Tal. Shrigonda of
Executive Director, Shjrigonda co. op. sugar factory Itd., Shrigonda factory, Tal.
Shrigonda, Dist. Ahmednagar and g. no. 273 p 0.47 r o v 0.07 r, Kosegavhan, Tal.
Shrigonda. and Tahsildar Shrigonda has stated no kind of objection is there to exchange
between them said property of occupier clas 1 and 2 under his leter no. k/1/2/2011 dt.
29.3.2012. detail of property to exchange is as below.

S. Name and Address Name of | G.No. Area Assessment Rs. Ps. Type of
No. village Hector acqustion
Acre
1 Mr. Satish Bhujangrao | Limpangaon | 52/1/42 | 2.00P 2.12 Class 2
Sudge, Mr. Santosh
1.20
Bhujangrao Sudge, Smt.
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Rangubai ~ Bhujangrao
Sudge, Limpangaon, Tal.
Shrigonda, Smt. Mina
Dhanraj Adavale,
Doulavadgaon, Tal.
Ashti, Dist. Beer, Mrs.
Mamta Sanjay Chatise,
Adhalgaon, Tal.
Shrigonda, Smt. Veena
Babasaheb Kamble,

Funvar Loni, Tal. Karjat.

Executive Director, | Vadpul 57P 0.36 0.23 Class 1
Shjrigonda co. op. sugar
f I, Shrigonda |
acto td., Shrigonda
Y 8 Shrigonda
factory, Tal. Shrigonda, 0.47
Dist. Ah Kosegavhan
ist. Ahmednagar g 273P | PK 0.73
Tal.
0.07
Shrigonda

Said property to be exchanged is at Limpangaon, Kosegavhan and Vadghul, Tal.
Shrigonda. and requested to get permission to exchange land without consideration since
being inconvenient for cultivation and occupation on exchanging for applicant.

Executive director, Shrigonda co. op. sugar factory ltd., Shrigonda factory has
purchased g. no. 57 p 0.36 r, Vadghul, Tal. Shrigonda and g. no. 273 p 0.47 rp. k. 0.07 r,
Kosegavhan, Tal. Shrigonda, it is registered at Kosegavhan, Tal. Shrigonda under
mutation no. 1573 and Vadghul, Tal. Shrigonda under mutation no. 1041 under village
records. it is privately owned occupier clas-1 property.

It is allotted permanently for possession since 1980 for Bhujang Keshav Sudge
father of applicant Mr. Satish Bhujangrao Sudge at forest at G.No0.52/1/42 P H2.00R,
Limpangaon for Mr. Satish Bhujangrao Sudge, Mr. Santosh Bhujangrao Sudge, Smt.
Rangubai Bhujangrao Sudge, Limpangaon, Tal. Shrigonda, Smt. Mina Dhanraj Adavale,
Doulavadgaon, Tal. Ashti, Dist. Beer, Mrs. Mamta Sanjay Chatise, Adhalgaon, Tal.
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Shrigonda, Smt. Veena Babasaheb Kamble, Funvar Loni, Tal. Karjat and registered under
mutation no. 1805. Said property is recorded under mutation no.3332 for applicant after
his demise. It is property under amended condition as occupier class 2.

Application is filled with Sub Divisional Officer, Karjat Sub Division, Karjat pass the
permission on following terms and conditions to exchange voluntarily the property
mentioned below as authorised under letter no.MK3B/2258/1994 dated 10.01.1994 of
Hon’ble Collector Ahmednagar and under provision under para 82 of part-2 book of

Maharashtra Land Revenue Act, 1966.

1. G. No. 52/1/42 admeasured 2H OOR assessed at Rs.2.12 Ps. of Class-2 Limpangaon,
Tal. Shrigonda of Mr. Sukhdev Kondiba Jagtap, Mr. Gangaram Kondiba Jagtap, Mr.
Satish Bhujangrao Sudge, Mr. Santosh Bhujangrao Sudge, Smt. Rangubai Bhujangrao
Sudge, Limpangaon, Tal. Shrigonda, Smt. Mina Dhanraj Adavale, Doulavadgaon, Tal.
Ashti, Dist. Beer, Mrs. Mamta Sanjay Chatise, Adhalgaon, Tal. Shrigonda, Smt. Veena
Babasaheb Kamble, Funvar Loni, Tal. Karjat. G. No.57P admeasured 0.36R assessed at
Rs.0.23 Ps. Vadgul, Shrigonda, Executive Director, Shrigonda Co.Op. Sugar Factory,
Shrigonda, Tal. Shrigonda, Dist. Ahmednagar is exchanged for H1.24R and G.No. 273P
admeasured 0.47R PK 0.07R total HO0.83R PK 0.07R Kosegaon, Tal.Shrigonda. Mr.
Satish Bhujangrao Sudge, Mr. Santosh Bhujangrao Sudge, Smt. Rangubai Bhujangrao
Sudge, Limpangaon, Tal. Shrigonda, Smt. Mina Dhanraj Adavale, Doulavadgaon, Tal.
Ashti, Dist. Beer, Mrs. Mamta Sanjay Chatise, Adhalgaon, Tal. Shrigonda, Smt. Veena
Babasaheb Kamble, Funvar Loni, Tal. Karjat.

Mr. Satish Bhujangrao Sudge, Mr. Santosh Bhujangrao Sudge, Smt. Rangubai
Bhujangrao Sudge, Limpangaon, Tal. Shrigonda, Smt. Mina Dhanraj Adavale,
Doulavadgaon, Tal. Ashti, Dist. Beer, Mrs. Mamta Sanjay Chatise, Adhalgaon, Tal.
Shrigonda, Smt. Veena Babasaheb Kamble, Funvar Loni, Tal. Karjat., Property G. No.
52/1 area 2.00 R not to divide the said property.

2. He is responsible for its business if any government or other loan is there for said

property and if not registered under 7/12.
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3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in
to use the property for agricultural purpose only after exchange.

5. Not to sale purchase the said property in future without government permission if the
remark under amended condition for the property of the occupier class 2 is exempted.

6. The condition under government resolution regarding Maldhok bird sanctuary or any
other government department or office are binding.

Description of property after exchange is as below:-

S. No. Name and Address | Property acquired presently Property after consideration Type of
of Applicant acquisitio

n

Name | G.No. Area | Assess Nameof | G.N | Area | Assess

of H.R. | ment village 0. HR. | ment
S.No
villag Rs.Ps. Rs.Ps.
S.No
e
1 Mr. Satish | Limp | 51/1/4 | 1.00 | 2.12 Vadbul | 57P | 0.36 | 0.23 Class 2
Bhujangrao Sudge, | angao | 1
Tal.
Mr. Santosh | n .
Shrigon
Bhujangrao Sudge,
da
Smt. Rangubai
Bhujangrao Sudge,
Li Tal.
impangaon, Ta Kosega

Shrigonda, Smt. vhan 273P | 0.47

Mina Dhanraj

Adavale, Tal. PK 0.73
Shri

Doulavadgaon, rigon 0.07

Tal. Ashti, Dist. da

Beer, Mrs. Mamta
Sanjay  Chatise, 0.83
Adhalgaon, Tal.
Shrigonda, Smt. Pe

Veena Babasaheb 0.07
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Kamble, Funvar
Loni, Tal. Karjat.
Executive Vadb | 57 036 | 0.23 Limpan | 52/1/ | 2.00 | 2.12 Class 1
Director, ul gaon 42 P
Shjrigonda co. op.
s P Tal.
sugar factory Itd., . 1.20
Shrig
Shrigonda factory,
onda
Tal.  Shrigonda,
Dist. Ahmednagar
Kose 0.47
hi
gavha PK
n
273P 0.07
Tal.
Shrig ---- 0.73
onda 0.83
PK
0.07
To record as above.
(Sandip Kokade)
Sub Divisional Officer,

Karjat Sub Division Karjat
Dist. Ahmednagar

To,
Mr. Satish Bhujangrao Sudge, Mr. Santosh Bhujangrao Sudge, Smt. Rangubai
Bhujangrao Sudge, Limpangaon, Tal. Shrigonda, Smt. Mina Dhanraj Adavale,
Doulavadgaon, Tal. Ashti, Dist. Beer, Mrs. Mamta Sanjay Chatise, Adhalgaon, Tal.
Shrigonda, Smt. Veena Babasaheb Kamble, Funvar Loni, Tal. Karjat.,
Copy to - Executive Director, Shjrigonda co. op. sugar factory Itd., Shrigonda factory,
Tal. Shrigonda, Dist. Ahmednagar
Copy to- Tahsildar Shrigonda — for further action.
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Copy to — Sub Registrar Shrigonda/Jamkhed- for further action.

Copy to- Labour Talathi Kosegavhan, Valpud Tal. Shrigonda
2/- To submit revised amended 7/12 and mutation on recording under village the

said consideration deed.

Sub Divisional Officer
Karjat Sub Division Karjat

-TRUE 1§OPY-
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ANNEXURE R-13
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property Smt. Vangam Laxman Pol
Muktabai Dharmaji Salve, Kosegavhan, Tal. Shrigonda and Mr. Vinayak Sahebrao
Bhoite, Executive, Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.
Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/1688/2003 Karjat Date 22.12.2003

ORDER

Application is received to get permission to exchange voluntarily privately owned
OH 87R No0.273P of Kosegavhan, Tal. Shrigonda and PK OH 30R Rs. 1.35 Ps. for Mr.
Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory owned
privately G.No. 273 admeasured OH 87R and PK OH 36R assessed at Rs.1.35Ps.,
Kosegavhan, Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal. Shrigonda G.No.
52/1 admeasured 3H 00 Rs.5.25 Ps. assessment Rs.2.31 Ps. of Kosegavhan Tal.
Shrigonda of Smt. Vangam Laxman Pol Muktabai Dharmaji Salve, Limpangaon, Tal.

Shrigonda.

G.No. 52/1P 3H 00R Smt. Kisanabai Keru Ohal, Mutation No. 1884 is allotted
permanently for 2 daughters Vangam Laxman Pol and Muktabai Dharmaji Salve on
demise of Smt. Ohal mutation no. 2901. Limpangaon S.No0.99 is changed as G.No. 234
after exchange and G. No. 52/1 is registered since Mundekarwadi is recorded as separate

revenue village from Limpangaon. Said property is for occupier class-2.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory owned privately G.No. 273 admeasured OH 87R and PK OH 36R assessed at
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Rs.1.35Ps., Kosegavhan, Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal.
Shrigonda registered under village Mutation No. 1573.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and such statement is
submitted with Revenue Office Kashti and affidavit on stamp paper of Rs.20/-. I, Sub
Divisional Officer, Karjat Sub Division, Karjat pass the permission on following terms
and conditions to exchange voluntarily the property mentioned below as authorised under
letter no.MK3B/2258/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and
under provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.

1. Application is received to get permission to exchange voluntarily privately owned Mr.
Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory owned
privately G.No. 273 admeasured OH 87R and PK OH 36R assessed at Rs.1.35Ps.,
Kosegavhan, Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal. Shrigonda, G.No.
234 after exchange and G. No. 52/1 3H O0OR Rs.5.25/- Limpangaon, Tal. Shrigonda,
Vangam Laxman Pol and Muktabai Dharmaji Salve. G. No. 273P OH 87R PK OH 36R
assessed at Rs.1.35Ps., Kosegavhan, Tal. Shrigonda.

2. He is responsible for its business if any government or other loan is there for said

property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in
to use the property for agricultural purpose only after exchange.

5. Permission could not be passed by government to sale purchase said property in future
if the remark is deleted under amended condition for land of occupier class-2.

6. This order is valid for a month on getting this order.
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7. To register exchange on depositing any loan is there, other rights with multipurpose

credit society and state banks Shrigonda under 7/12 for. G.No.52/1 admeasured 3.00H,

Limpangaon.

Description of property after exchange is as below:-

S.

No.

Name and
Address of
Applicant

Property acquired presently

Property after consideration

Name of

village

G.No

S.No

Area | Assess

H.R. | ment

Rs.Ps.

Name of

village

GN

S.No

Area

H.R.

Assess
ment

Rs.Ps.

Type of
acquisitio

n

Vangam Laxman
Pol and Muktabai
Dharmaji ~ Salve
R/a. Kosegavhan

Tal. Shrigonda

Limpangao

n

52/1

3.00 | 525

Kosega

vhan

273

0.87

0.36
PK

1.35

Class 2

Mr. Vinayak
Sahebrao Bhoite,
Executive

Direction,

Shrigonda Co. Op.
Sugar  Factory,
R/a. Limpangaon,

Tal. Shrigonda

Kosegavha

n

273 P

0.87 | 1.35
0.36

PK

Limpan

gaon

52/1

3.00

5.25

Class 1

To record as above.

To,

Sub Divisional Officer,

(N.B.Shinde)

Karjat Sub Division Karjat

Dist. Ahmednagar

Vangam Laxman Pol and Muktabai Dharmaji Salve

R/a. Kosegavhan Tal. Shrigonda
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Mr. Vinayak Sahebrao Bhoite, Executive Direction, Shrigonda Co. Op. Sugar Factory
R/a. Limpangaon, Tal. Shrigonda, Dist. Ahmednagar

Copy to- Tahsildar Shrigonda — for further action.
Copy to- Labour Talathi Limpangaon Tal. Shrigonda/Kosegavhan Tal. Shrigonda

2/- To submit revised amended 7/12 and 8 A mutation on recording under village

they said consideration deed.

Sub Divisional Officer
Karjat Sub Division Karjat

Duel_

-TRUE COPY-
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ANNEXURE R-14

SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property Mr. Dattatray Narayan Ketke
and 3 Ors., Kosegavhan, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite,
Executive, Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/1640/2003 Karjat Date 22.12.2003
ORDER

Application is received to get permission to exchange voluntarily privately owned
Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory
owned privately G. No.273 OH 70R PK OH 28 R assessed at Rs.1.10 Ps. Kosegavhan,
Tal. Shrigonda, G.No. 52/1 admeasured 2H 42R assessed at Rs.2.31 Ps., Limpangaon,
Tal. Shrigonda of Mr. Dattatray Narayan Ketke and 3 Ors., Kosegavhan, Shrigonda.

S.No. 99A, (New G.No0.52/1) of 6 acre , 2H 42R, Mutation No. 2962 is allotted
permanently for Mr. Bala Maruti Ketke, Limpangaon. Narayan Bala Ketke, Mr. Bala
Maruti Ketke, mutation no. 242. 2 sons Dattatray Narayan Ketke, Gajanan Narayan Ketke
and daughter Mangal Narayan Ketke and wife Laxmibai Narayan Ketke on demise of Mr.
Narayan Bala Ketke, Mutation No. 3255. S.N0.99 is changed as G.No. 234 after exchange
and G. No. 52/1 is registered since Mundekarwadi is recorded as separate revenue village
from Limpangaon. Said property is for occupier class-2.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory owned privately G.No. 273 admeasured OH 70R and PK OH 28R assessed at
Rs.1.10Ps., Kosegavhan, Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal.
Shrigonda registered under village Mutation No. 1573.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and such statement is

submitted with Revenue Office Kashti and affidavit on stamp paper of Rs.20/-. I, Sub
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Divisional Officer, Karjat Sub Division, Karjat pass the permission on following terms
and conditions to exchange voluntarily the property mentioned below as authorised under
letter no.MK3B/2258/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and
under provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.
1. Application is received to get permission to exchange voluntarily privately owned Mr.
Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory owned
privately G.No. 273 admeasured OH 70R and PK OH 28R assessed at Rs.1.10Ps.,
Kosegavhan, Tal. Shrigonda for Shrigonda factory, Limpangaon, Tal. Shrigonda. G.No.
52/1 2H 42R Rs.2.31/- Dattatray Narayan Ketke, Gajanan Narayan Ketke and daughter
Mangal Narayan Ketke and wife Laxmibai Narayan Ketke, Kosegavhan, Tal. Shrigonda.
To exempt the amended condition of remark under 7/12 of G.No. 52/1 admeasured 2H
42R assessed at Rs.2.31 Ps., Limpangaon. To apply amended condition of remark under
7/12 for G.No. 273 admeasured OH 70R and PK OH 28R of Kosegavhan, Tal. Shrigonda.
2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in

to use the property for agricultural purpose only after exchange.
5. Permission could not be passed by government to sale purchase said property in future
if the remark is deleted under amended condition for land of occupier class-2.

6. This order is valid for a month on getting this order.

Description of property after exchange is as below:-

S. No. Name and Address | Property acquired presently Property after consideration

of Applicant
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Name | G.No. | Area | Assess | Nameof | G.N | Area | Assess | Type of

of SN H.R. | ment village 0. HR. | ment acquisitio
.No
villag Rs.Ps. Rs.Ps. | n
S.No

e
Dattatray Narayan | Limp | 52/1 242 | 231 Kosega | 273 | 0.70 | 1.10 Class 2
Ketke,  Gajanan | angao vhan P

0.28

Narayan Ketke and | n
daughter Mangal PK
Narayan Ketke and
wife Laxmibai
Narayan  Ketke,
Kosegavhan, Tal.

Shrigonda.
Mr. Vinayak | Kose | 273P | 0.70 | 1.10 Limpan | 52/1 | 2.42 | 231 Class 1
Sahebrao Bhoite, | gavha gaon
0.28
Executive n
Direction, PK

Shrigonda Co. Op.
Sugar Factory,
R/a. Limpangaon,

Tal. Shrigonda

To record as above.

(N.B.Shinde)
Sub Divisional Officer,
Karjat Sub Division Karjat

Dist. Ahmednagar
To,
Dattatray Narayan Ketke, Gajanan Narayan Ketke and daughter Mangal Narayan Ketke
and wife Laxmibai Narayan Ketke, Kosegavhan, Tal. Shrigonda.
Mr. Vinayak Sahebrao Bhoite, Executive Direction, Shrigonda Co. Op. Sugar Factory
R/a. Limpangaon, Tal. Shrigonda, Dist. Ahmednagar
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Copy to- Tahsildar Shrigonda — for further action.

Copy to- Labour Talathi Limpangaon Tal. Shrigonda/Kosegavhan Tal. Shrigonda
2/- To submit revised amended 7/12 and 8 A mutation on recording under village

they said consideration deed.

Sub Divisional Officer
Karjat Sub Division Karjat

-TRUE %o'PY-
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ANNEXURE R-15
SUB DIVISIONAL OFFICER, KARJAT SUB DIVISION, KARJAT

Sub: To pass permission to exchange voluntarily the property acquired under
amended condition and the privately owned property Mr. Nivrutti Baburao Jagdale,
Kosegavhan, Tal. Shrigonda and Mr. Vinayak Sahebrao Bhoite, Executive,
Shrigonda Co. Op. Sugar Factory, Limpangaon, Tal. Shrigonda.

Ref: 1. Para 82 under part 2 of book under Maharashtra Land Revenue Act, 1966
2. Letter No. M/K3B/2258/94 dated 10.01.1994 of Hon’ble Collector Ahmednagar.

No. K/2/298/2003 Karjat Date 24.02.2004
ORDER

Application is received to get permission to exchange voluntarily privately owned
Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory
owned privately G. No.273 OH 95R PK OH 36R assessed at Rs.1.48 Ps. Limpangaon, Tal.
Shrigonda, G.No. 52/1 admeasured 3H 20R assessed at Rs.3.12 Ps. of Mr. Nivrutti
Baburao Jagdale, Kosegavhan, Shrigonda.

S.No. 99A, (New G.No0.52/1) of 8 acre, 3H 20R, Mutation No. 2953 is allotted
permanently for Mr. Nivrutti Baburao Jagdale, Limpangaon. S.No0.99 is changed as G.No.
234 after exchange and G. No. 52/1 is registered since Mundekarwadi is recorded as
separate revenue village from Limpangaon. Said property is for occupier class-2.

Mr. Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar
Factory owned privately G.No. 273 admeasured OH 95R and PK OH 36R assessed at
Rs.1.48 Ps. Mutation No. 1573.

Said landlord of class- 1 & 2 have filed application to exchange voluntarily the
property since not being convenient for occupation for landlord and such statement is
submitted with Revenue Office Kashti and affidavit on stamp paper of Rs.20/-. I, Sub
Divisional Officer, Karjat Sub Division, Karjat pass the permission on following terms
and conditions to exchange voluntarily the property mentioned below as authorised under
letter no.MK3B/2258/1994 dated 10.01.1994 of Hon’ble Collector Ahmednagar and
under provision under para 82 of part-2 book of Maharashtra Land Revenue Act, 1966.
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1. Application is received to get permission to exchange voluntarily privately owned Mr.
Vinayak Sahebrao Bhoite, Executive Director, Shrigonda Co. Op. Sugar Factory owned
privately G.No. 273 admeasured OH 95R and PK OH 36R assessed at Rs.1.48Ps.,
Kosegavhan, Tal. Shrigonda for Shrigonda factory, Limpangaon, G.No. 52/1 3H 20R
Rs.3.12/- Mr. Nivrutti Baburao Jagdale, Limpangaon, Tal. Shrigonda. To exempt the
amended condition of remark under 7/12 of G.No. 52/1 admeasured 3H 20R assessed at
Rs.3.12 Ps., Limpangaon. To apply amended condition of remark under 7/12 for G.No.
273 admeasured OH 95R and PK OH 37R Rs. 1.48 Ps. of Kosegavhan, Tal. Shrigonda.

2. He is responsible for its business if any government or other loan is there for said
property and if not registered under 7/12.

3. Said consideration deed shall be considered valid on purchasing-selling the property.
To register the property on depositing stamp duty at Sub- Registrar, Shrigonda Survey
Office. Not to register without same.

4. To register the property as occupier class-1 in red ink under other rights on remark in
to use the property for agricultural purpose only after exchange.

5. Permission could not be passed by government to sale purchase said property in future
if the remark is deleted under amended condition for land of occupier class-2.

6. This order is valid for a month on getting this order.

7. To register exchange on depositing any loan is there, other rights with multipurpose
credit society and state banks Shrigonda under 7/12 for. G.No.52/1 admeasured 3.00H,
Limpangaon.

Description of property after exchange is as below:-

S. No. Name and Address | Property acquired presently Property after consideration Type of
of Applicant acquisitio
n
Name | G.No. | Area | Assess | Nameof | GN | Area | Assess
of H.R. | ment village 0. HR. | ment
S.No
villag Rs.Ps. Rs.Ps.
S.No

e
Nivruti  Baburao | Limp | 52/1 320 | 3.12 Kosega | 273 | 0.95 | 1.48 Class 2
Jagdale angao vhan P

£ s 0.36
n
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Shrigonda Co. Op.
Sugar Factory,
R/a. Limpangaon,

Tal. Shrigonda

PK
Mr. Vinayak | Kose | 273P | 0.95 | 1.48 Limpan | 52/1 | 3.20 | 3.12 Class 1
Sahebrao Bhoite, | gavha gaon
0.36
Executive n
Direction, PK

To record as above.

To,

Mr. Nivrutti Baburao Jagdale

R/a. Kosegavhan Tal. Shrigonda Dist. Ahmednagar

(N.B.Shinde)

Sub Divisional Officer,

Karjat Sub Division Karjat

Dist. Ahmednagar

Mr. Vinayak Sahebrao Bhoite, Executive Direction, Shrigonda Co. Op. Sugar Factory

R/a. Limpangaon, Tal. Shrigonda, Dist. Ahmednagar

Copy to- Tahsildar Shrigonda — for further action.

Copy to- Labour Talathi Limpangaon Tal. Shrigonda/Kosegavhan Tal. Shrigonda

2/- To submit revised amended 7/12 and 8 A mutation on recording under village

they said consideration deed.

Sub Divisional Officer

Karjat Sub Division Karjat

-TRUE tO’PY-
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Original Application No.84/2019(W2Z2) (Arising out of W.P.N0.11120/2019)
between Vijaykumar Vithalrao Jathar Versus State of Maharashtra & Ors. %
before the Hon'ble National Green Tribunal, Western Zone, Pune.

me 4:15 PM “ coe
to advrahultambe, adv.manasi.joshi, advgupte, Sangramsingh v

G'day,
Sir/madam,

We are the Advocates appearing on behalf of the Respondent No. 11 in the above mentioned matter.

On 14.11.2021, the Respondent No. 11 filed a Reply in terms of the order dated 21.09.2021, whereby
Annexure R-2 to R15 were in the Marathi Language. The Hon'ble National Green Tribunal, vide its order
dated 15.11.2021 granted liberty to the Respondent No. 11 to file translated copies of the Annexure R-2 to
Annexure R-15.

In compliance of the Order dated 15.11.2021 passed by the Hon'ble National Green Tribunal in the above
mentioned matter, please find attached herewith a copy of the Reply dated 14.11.2021 on behalf of the
Respondent No. 11 along with the Translated Copy of the Annexure R-2 to Annexure R-15, in the above
mentioned matter.

Kindly consider this email as service of the same.

Regards,

Sangramsingh R. Bhonsle
Advocate

Supreme Court of India
A-10, LGF, Lajpat Nagar I,
New Delhi - 110024.

Mob- 9545809120
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